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LOK SABHA

Wednesday, December 4, 1996/Agrahayana 13.
1918 (Saka)

(The Lok Sabha met at Eleven of the Clock)
[MRr. Speaker in the Chair)

WELCOME TO PARLIAMENTARY DELEGATION
FROM ARMENIA

(English]
MR. SPEAKER : Hon. Members, at the outsets, |
have to make an announcement.

On my own behalt and on behalf of the hon.
Members of the House, | have great pleasure in
welcoming His Excellency Mr. Babken Ararktsian,
Chairman of the National Assembly of Armenia and Ms.
Karine Avagian and other Members of the Armenian
Parliamentary Delegation who are on a visit to India as
our honoured guests.

The other hon. Members of the delegation are:
1. Hon. Ter-Husik Lazarian

Hon. Amalia Petrossian

Hon. Khoren Sarkissian

Hon. Gevorg Devtian

o > D

Hon. Ashot Sarkissian
6. Hon. Artashes Tumanian.

The delegation arrived Delhi today early morning.
They are now seated in the special box. We wish them
a happy and fruitful stay in our country. Through them,
we convey our greetings and best wishes to the
President, the Parliament and the friendly people of
Armenia.

11.01 hrs.
ORAL ANSWERS TO QUESTIONS
[English]
Subsidised Motor Pumpsets

+
*181. SHRI AJMEERA CHANDULAL :

SHRI S. RAMACHANDRA REDDY :

Will the Minister of RURAL AREAS AND
EMPLOYMENT be pleased to state :

(a) whether several irregularities have been
reported in the distribution of subsidised motor pumpsets
to the SCs and STs during 1995-96;

(b) if so, the details thereof, State-wise;

(c) the action taken/proposed to be taken in this
regard; and

(d) the norms followed by the District Rural
Development Authorities to identify beneficiaries?

THE MINISTER OF RURAL AREAS AND
EMPLOYMENT (SHRI KINJARAPPU YERRANNAIDU) :
(a) No such report of irregularities in the distribution of
subsidised motor pumpsets to the SCs and STs under
IRDP during 1995-96 has been received by this Ministry.

(b) and (c). Does not arise in view of (a) above.

(d) The District Rural Development Agencies have
prepared a consolidated list of the below poverty line
families (below Rs.11,000/-p.a. as per 1991-92 prices)
based on the household survey for the plan period as
per prescribed procedure. In order to make the
procedure of identification and selection of beneficiaries
more objective and transparent, the Ministry has issued
instructions to all state Governments/UTs that the
beneficiaries should be selected from out of this list in
Gram Sabha meetings In the presence of block
authorities, bank officials and representatives of the
people.

SHRI AUMEERA CHANDULAL® : Hon. Speaker, Sir,
2176 motor pumpsets have been purchased for
distribution among the Scheduled Caste and Scheduled
Tribe beneficiaries in Nizamabad and other districts.
But these pumpsets were distributed to persons other
than SCs and STs under benami transactions. The SCs
and STs were thus deprived of the benefit. Nowhere,
even in DRDA, were they chosen for any benetfit though
they happened to be the intended beneficiaries. Many
such irregularities have taken place everywhere. Hence
| would like to know whether the Government would
inquire into these irregularities to identify and punish
the persons who are responsible for it.

SHRI KINJARAPPU YERRANNAIDU : Mr. Speaker,
Sir, this Ministry has not received any such complaint
so far. Previously, the same question was admitted in
the Rajya Sabha. For that, we got some information
from the State Government of Andhra Pradesh. In that
letter, they had categorically mentioned that there was
no misappropriation in Nizamabad or in the entire state
of Andhra Pradesh. That is the information received
from the Government of Andhra Pradesh.

There is a big monitoring system to purchase these
pump sets and other things. There is a Purchasing
Committee in each and every district. We are releasing
the amount of subsidy to the banks. SC Corporations
and BC Corporations and in turn, they are purchasing
the units and other things. At the block level. there is
a Monitoring Committee; at district level, there is the
District Level Monitoring Committee and at the State
level also, there are Monitoring Committees. Hon.

* Translation of the speech originally delivered in Telugu.
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Members of Parliament, Members of Legislative
Assemblies and local representatives are all members
of the DRDA Government bodies also. They can raise
any point and get temperament there. If you have any
particular point or complaint, you may give a
representation and | will sent it to the State Government
for inquiry.

SHRI AJMEERA CHANDULAL"® : Sir, | want an
inquiry to be conducted into these irregularities so that
the persons who are responsible for these irregularities
can be identified and punished. Sir, programmes like
IRDP are intended for the benefit and upliftment of
poor and hapless Scheduled Castes and Tribes. They
are the real intended beneficiaries at yet, these very
people are being deprived of all the benefits with the
connivance of bank officials and other responsible
authorities. Hence, | urge upon the Government to
institute an inquiry into these irregularities and take
action against the erring officials, so that they are not
repeated in future. So, | would like to know wheher the
Government would inquire into these irregularities and
punish the guilty.

SHRI KINJARAPPU YERRANNAIDU : Sir, if he writes
to me, | will inquire into it.

DR. M. JAGANNATH : There was a news item on
23.9.96 that the DRDA officials, the bank officials and
the NGOs should constitute a committee and select
them. But as per his statement on this item, these people
were not taken into confidence and only the MD, with
the pressure of the local politicians, has prepared the
list and some certificates are bogus. Only when an
inquiry is conducted, will these things come out. Just by
saying that he has not received any complaint will not
help. So, | request the hon. Minister to institute an
inquiry into the matter.

SHRI KINJARAPPU YERRANNAIDU : | will certainly
inquire into this matter and | will send the representations
to the State Government for inquiry.

[Translation]

SHRI THAWAR CHAND GEHLOT : Mr. Speaker, Sir,
so far | know, complaints were made to the State
.Government of Madhya Pradesh about irregularity in
the allotment of pump sets and subsidy. The hon.
Minister said that no complaint was made. Will the hon.
Minister please state the achievements made in the
year 1995-96 against the financial and physical targets
set for providing pumpsets and whether the full amount
of the subsidy was given. He may also state whether an
enquiry into the complaints made in Indore, Ujjain and
Ratlam districts would be done.

[English]

SHRI KINJARAPPU YERRANNAIDU : Mr. Speaker,
Sir, This question relates to irregularities in Andhra
Pradesh. As far as Madhya Pradesh is concerned, we
are giving total subsidy to the districts under IRDP. The

* Translation of the speech originally delivered in Telugu.
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entire subsidy includes minor irrnigation also. We do not
have separate accounts for pump sets and other things.
We are supplying these pump sets under the head of
minor irrigation and whichever bank is financing for
these pump sets. we are giving subsidy to that financing
bank. We have given subsidy to SC corporation as they
are motor supphers. Like that, we are monitoring the
DRDA.

[Translation|

SHRI THAWAR CHAND GEHLOT : Mr. Speaker. Sir,
Subsidy is not being given and the target has not been
achieved. There are irregulanties and complaints are
being made in this regard. This is what | have asked
and this is the subject of dispute. Complaints have
been in districts of Ratlam, Shajapur and Ratlam
..(Interruptions)

[English]
MR. SPEAKER : Listen to the answer fully.
(Interruptions)

SHRI KINJARAPPU YERRANNAIDU : This question
related to the irregularnties in purchasing pump sets in
Andhra Pradesh in the year 1995-96. It there is any
irregularity in your district or State, you may give a
representation and | will look into it.

[Translation]

SHRI THAWAR CHAND GEHLOT : Mr. Speaker, Sir,
state-wise détails have been called for. The hon. Minister
should have information as to what was the achievement
and what amount has been given as subsidy. Mr.
Speaker, Sir, we seek you protection. My question is to
the point but a to the point reply has not come.

[English]

MR. SPEAKER : | do not know whether it relates to
only Andhra Pradesh or not. It is for all the States.

(Interruptions)

MR. SPEAKER : The Minister can collect the
information and give it to you. The guestion relates to
all the States.

[Translation]

PROF. OM PAL SINGH ‘NIDAR’ : Mr. Speaker, Sir,
the hon. Minister has tried to twist the reply of the
question and said that the question was about Andhra
Pradesh and not of Madhya Pradesh. This paper
contains state-wise information. The hon. Minister should
go through it, understand it and then try to give the
reply. When one does not comprehend the question,
how can be give a reply.

The Government should name even one
organisation where irregularities have been detected.
Eighty per cent pumpsets are not at all purchased. All
manipulation is done in paper all the country over. It is
not the question of any particular state. All the Central
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Schemes are abandoned midway. The benefits do not
reach the real persons. Let him cite one case where
irregularities were detected and causes ascertained.

MR. SPEAKER : What is your question. 7

PROF. OM PAL SINGH ‘NIDAR': This is the question.
Let him say if a single case has ever been detected.

[English]

SHRI KINJARAPPU YERRANNAIDU : Mr. Speaker
Sir, at our level, no target is fixed for pump sets.

We are giving subsidy to the State Governments in
lump sum. In turn, they distribute the amount on the
basis of poverty in a particular district.

We are not maintaining the details about subsidy
given for pumpsets...(Interruptions)

PROF. OM PAL SINGH 'NIDAR' (Jalesar) : This Is
not the answer.

SHRI KINJARAPPU YERRANNAIDU : In each State,
there are governing bodies at the State level. district
level and block level. respectively. Under the District
Rural Development Agency programme. a governing
body at the district level consists of all MPs, MLAs and
local representatives. They prepare the plan and have
details about how many pumpsets can be allotted. Based
on that, we can have a review in the DRDA meetings
...(Interruptions)

MR. SPEAKER : You do not have to answer it

Drinking Water in Western Rajasthan

*182. COL. SONA RAM CHOUDHARY : Will the
Minister of RURAL AREAS AND EMPLOYMENT he
pleased to state :

(a) whether any survey has been carried out and
villages and habitations identified to provide safe
drinking water within 1.6 K.M. in desert of Western
Rajasthan; and

(b) if so, the schemes/proposals formulated/
approved and amount involved?

THE MINISTER OF RURAL AREAS AND
EMPLOYMENT (SHRI KINJARAPPU YERRANNAIDU) :
(a) Yes, Sir. As a part of an all India exercise. the
Government ot Rajasthan had conducted a survey In
1993 to identify habitations for providing safe drinking
water. The State Government is conducting yet another
survey to include left over habitations. This survey is
expected to be completed by 31.12.1996.

(b) A Statement is laid on the Table of the House.

STATEMENT

According to the survey conducted during 1991-93
and validated in 1994, there were 16,988 No covered
(NC), 18,942 Partially covered (PC) and 45,843 Fully
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Covered (FC) habitations. Out of total of 30846
habitations in Western Rajasthan as on 30th September.
1996, 23438 habitations have been covered with sate
drinking water facilities. an amount of Rs.5392 crore
has been allocated to cover 2460 habitations in Western
Rajathan with safe drinking water facilities during 1996-
97. It has been decided that all the NC/PC (0-10 lpcd)
category habitations in the entire country including
Rajasthan should be covered by 1997-98. The State
Government of Rajasthan has been requested to
prepare an action plan to cover all the NC and PC (1-
10 Ipcd) by 31.12.96.

COL. SONA RAM CHOUDHARY : Hon. Speaker,
Sir, the Minister has replied to the question and laid a
statement on the Table of the House which is very
wishy - washy. It does not deal with the requirement
and the ground realities. Theretore, | request that he
should correct the reply.

Now, | come to the problem of water supply in the
desert area. My constituency consists ot 70,000 sq. km.
In area. It is not only the biggest constituency in India
but also in the world. as on today, the people there are
tetching water from a distance of more than 20 km.
whereas the norm is 1.6 km.

The sources of underground water are also very
limited. There is no surplus water. For most of the time,
drought is there. Even this year. thee is drought is this
area. Most of the schemes that have been executed in
the last 15-20 years have become defunct.

MR. SPEAKER : Please ask the question. Your two
minutes are getting over.

COL. SONA RAM CHOUDHARY : As far as
allocation of tunds is concerned. there is no problem.
But these are not being spent by them. So, what are
steps being taken by your Ministry to ensure that the
water sources are available within a distance of 1.6 km.
from Villages and habitations by 1997 as per the Action
Plan chalked out in the Conference of Chief Minister
held on 4th and 5th July. 19967

SHRI KINJARAPPU YERRANNAIDU : Sir, in the
Chief Ministers’ Conference held on 4th July. the
decision arrived at was to provide potable drinking water
to all NC villages and partially covered villages up to
1-10 litres. You submit the action plan and everything.
Based on that, we will release the tunds.

The first priority out of the seven basic minimum
priorities of our United Front Government is to providc
drinking water throughout the country to all NC villages
Based on that, this year, under ARWSP for Rajasthan.
we have allotted Rs.103 crore. The State of Rajasthan
has also pooled Rs.144 crore under the MNP. When
both the amounts are put together, Rs.250 crore Will be
available for Rajasthan during this year to cover ail the
NC villages.

Sir, the Central Government has released Rs. 1.3

crore. Qut of Rs.250 crore, they have spent Rs.100
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crore so far. The remaining Rs.150 crore would be spent
by them within the next five months. They are also
preparing an Action Plan. One more survey has been
conducted by the State Government. The remaining
uncovered villages would be included in the Action
Plan which is under preparation. We would release
funds based on that Action Plan.

COL.. SONA RAM CHOUDHARY : Sir, as | mentioned
before, there 1s no dearth of funds. | met the Principal
Chief Secretary of the State and he told me that they
did not want money but they only did not have the
infrastructure like engineers, statf and other allied
facilities of implementation of the programmes. So, what
is happening on the ground is that they are not able to
execute and implement the programmes.

Sir, the Centre is giving money and after that they
are just keeping quiet and now they are asking for the
Action Plan. That is not the answer to my question. They
are giving the money for this and it is also the top
priority of the Prime Minister. But it is not being
impiemented. | would like to know from the hon. Minister
as to what steps are being taking by the Centre to
ensure proper monitoring of the programme so that it
could be implemented.

KUMARI MAMATA BANERJEE : Why do you not
ask the hon. Minister to visit your constituency?

COL. SONA RAM CHOUDHARY : Sir, fortunately |
am a Member of the Consultative Committee attached
to this Ministry. In the committee meetings also | have
requested him to visit my constituency and he said that
he would visit my constituency. Again | am requesting
him to kindly visit my constituency.

Sir. | would like to know one thing more which is
connected to this question.

MR. SPEAKER
want!

COL. SONA RAM CHOUDHARY : Sir, there was a
proposal for construction of a canal, namely, the Indira
Gandhi Canal at Barmer at a cost of Rs.590 crore. |
would like to know as to what is the position of that
scheme now.

MR. SPEAKER : All right, you have made your
point.

COL. SONA RAM CHOUDHARY : Sir, a proposal
for providing heavy duty rigs and equipment for
exploration of more tube wells was sent by the State
Government to the Central Government in the months
of March. | do not know as to what has been done
about that project.

SHRI KINJARAPPU YERRANNAIDU : Sir, drinking
water is a State subject - planning, execution, operation,
maintenance and everything is to be looked after by the
State Government. Providing of drinking water being a
priority subject, the Central Government has provided

How many connections do you
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funds to the State Governments in order to accelerate
the completion ot the programme.

Sir, in the period between 1991-93, a survey
regarding the requirement of drinking water was
conducted.

MR. SPEAKER : Mr. Minister, his question is very
simple. You are giving money. money is available with
the State Government but the work is not being done.
Are your going to monitor the programmes or not? You
say 'yes' or ‘no’.

SHR! KINJARAPPU YERRANNAIDU : Yes, Sir. We
would do that.

MR. SPEAKER : All right. it is enough.

SHRI KINJARAPPU YERRANNAIDU : Sir, the State
Government is responsible for everything. It is under
the control of the State Government. We sent the Area
Officers for monitoring the projects. All the employees
and other statt are under the control of the State
Government.

[Translation)

PROF. RASA SINGH RAWAT : Mr. Speaker, Sir, is
the Government aware that villages in Rajasthan
experience drinking water crisis, Drought occurs. The
water level has gone down as a result of which
handpumps, tubewells and other such sources created
under various schemes have dried up. | seek your
protection. As the hon. Minister has admitted in the
reply that according to a survey conducted in 1994, the
Government has identified 16,988 no-covered 18,942
partially covered and 45,843 fully covered habitations
and survey is being conducted to prepare the action
plan once again. Advertisements have been given in
the newspapers published from Rajasthan in this regard.
In my Constituency, Ajmer district, floride is present in
water is as many as 100 villages. A Scheme to this
eftect has been submitted to the Central Government so
as to resolve the drinking water crisis. | would like to
know the endeavours so far made by the Government
to solve the drinking water crisis in those villages.
Besides., there are small villages and hamlets in
Rajasthan. Though the Government has arranged water
for the large revenue villages, by what time it would
prepare a time bound programme and solve the drinking
water crisis of small villages and places with smaller
population size.

[English]

KINJARAPPU YERRANNAIDU : Mr. Speaker, Sir,
the United Front Government took a decision to provide
drinking water to all by 2000 AD. We have asked the
State Governments to give us their action plan so as to
complete all uncovered and partially covered villages
under this scheme by 1997-98. Further, this year we
have released Rs.103 crore under ARWSP. In addition
to the normal grant, this year we have released
additional Rs.80 crore under Basic Minimum Services
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to the State of Rajasthan. Out of this amount also they
can spend some money to provide drinking water. So
far. Rs.150 crore is available with the State of Rajasthan
and in addition we have released Rs.80 crore.

[Transiation]

PROF. RASA SINGH RAWAT : Mr. Speaker, Sir. the
Bisalpur scheme of my Constituency has been submitted
to the Central Government. There are 100 such villages
in my area where floride is present in water. People
become hunch-backed by consuming that water. The
above scheme is lying pending with the Central Ministry
since long. No action is being taken on that. Will the
hon. Minister please state about the present status of
the abcove scheme.

[English]

MR. SPEAKER : You cannot enter into a debate
here.

SHRI KINJARAPPU YERRANNAIDU : On the
requests made by the State Government, we are
releasing the money. The State Government is the
monitoring agency. The Chief Engineers and all other
employees are under the control of the State
Government. So. for its proper implementation they
should go to the State Government and if there is
anything which the Centre can do, they should ask us.
We are releasing the money in time. Since the State of
Rajasthan is facing a crisis, we have even released the
second instalment in advance.

DR. MURLI MANOHAR JOSHI! : Sir, the question
relates to providing safe and potable water. There are
various schemes with the Central Government with
regard to this. If there Is excess of fluoride or excess of
other poisonous or disease causing substances in the
water, there is a separate scheme which looks into it
and the question relates to that.

MR. SPEAKER : The point is, the Member have
agreed that money is available. Though you have
provided the money, the work is not being done properly.
Your stand is, it is a State subject and. therefore. the
State Government should look into it. | agree with you.
But the question is, if the responsibility of the Central
Government is only to release money and nothing more,
then what for this Department is required. The Planning
Commission can give the money directly.

(Interruptions)
MR. SPEAKER : Please, | am trying to help you.

SHRI KINJARAPPU YERRANNAIDU : Mr. Speaker,
Sir, the hon. Members are aware that in the Chief
Minister's Conference of 4th July, all the Chiet Ministers
requested the Centre to release the money directly to
the States and said that they would monitor everything.
They have asked us to release the money and they
would do the monitoring as they have all the machinery
with them. This was the demand of the Chief Ministers
of different States...(/nterruptions) The United front
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Government gives respect to all the States. Whatever
money the Centre is releasing. they should spend it
properly.

[Translation]

PROF. RASA SINGH RAWAT : Mr. Speaker, Sir. the
hon. Minister has shifted the responsibility on the States.
but the question relates to him and his Ministry. The
State Government has since forwarded its scheme, but
what the Ministry is doing on that.

[English]

MR. SPEAKER : Rawat ji. | have given you sufticient
time. Do not disturb like this.
[Translation]

PROF. RASA SINGH RAWAT : Mr. Speaker. Sir, reply
to my question has not come.
[English]

SHRI NIRMAL KANTI CHATTERJEE : PAC is seized
of this problem. So; the matter may be referred to PAC.

Oil Reserves

*183. SHRI SATYAJITSINH DULIPSINH
GAEKWAD :

SHRI MRUTYUNJAYA NAYAK :
Will the PRIME MINISTER be pleased to state :

(a) the persent estimated quantity of oil reserves
available in the country;

(b) whether any fresh survey or study has been
made in this regard:

(c) if so, the details thereof;

(d) the steps taken to explore and exploit these oil
reserves; and

(e) the places where oil exploration projects have
been executed during the last three years and the
present status of each project?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (e). A statement is laid on the Table of the House.

STATEMENT

(a) The estimated recoverable reserves of oil and
condensate as on 31.3.96 are 745.65 MMT.

(b) and (c). Estimation of oil reserves are carried
out on a yearly basis.

(d) The steps taken to explore and expoit o
reserves are -

(i) Intensive exploration in known oil/gas
producing areas.
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(ii) Extensive and intensive exploration including
deep water exploration and exploration in
frontier areas.

(iii) 3D seismic survey for better understanding
of the oil fields.

(iv) Developing the necessary infrastructure to
facilitate optimum exploitation of reserves.

(v) Judicious reservoir management.

(vi) Adoption of specialised technologies such
as ERD. horizontal and drain hole drilling.

(vii) Implementation of new schemes of oil/gas
development.

(vin) Encouraging the participation of private/joint
venture in the oil exploration and
development.

(ix) Hiring of services of international experts
wherever considered necessary.

(e) During the last three years, ONGC and OIL, the
two national oil companies have carried out exploration
work in the onland and/or offshore part of the basins of
Cambay, Kutch-Saurasthtra, Kerala-Konkan, Krishana-
Godavari, Cauvery, Upper Assam, Assam-Arakan Fold
Belt (Tripura, Cachar, Nagahills), Ganga Valley (Bihar
and western U.P.), Bengal, Rajasthan and in the State
of Madhya Pradesh. These efforts have resulted in oil
and gas discoveries at 37 places. The Status in terms
of exploratory work carried out during the last three
years by ONGC and OIL is given in the Annexure.

ANNEXURE

Status of Exploratory Work Carried out by ONGC and
Oil India Limited during the last Three Years.

1993-94 1994-95 1995-96

Seismic Survey

2D Seismic Survey (Onshore) 36917.20 37105.4 372442
(Inequivalent
of SLK)

2D Seismic Survey (Oftshore) 25028 17152 19007
(LK)

3D Seismic Survey (Onshore) 11197 1153.21 1106.91
(SSK/Sg. Kms.)

3D Seismic Survey (Oftshore) 7482 22902 14725
(LK/Sq. Kms.)

Exploratory Drilling

(000 MTS) "Onshore  373.856 427.548 428.868
(Offshore) 432.03 516.86 48.842

SHRI SATYAJIT SINH DULIPSINH GAEKWAD : In
part (e) of the reply, it has been stated that during the
last three years ONGC and Oil India Limited has carried
out exploration work in the Kutch-Saurashtra basin and
other regions. | would like to know whether any contract
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was awarded to ESSAR Company for Mahanadi-
Saurashtra area which has resulted in a loss of Rs.70
crore to the company; it so, why was this contract
fashioned in such a manner and what measures does
the Government propose to take to check recurrence of
such losses.

'SHRI T.R. BAALU : Sir, the Kutch-Saurashtra basin
has been explored over the last three years. As a result
of the exploration work done by the ONGC and Oll India
in the last three years in various parts of the country
oil and gas has been discovered and at 37 places in
and varnous sources of offshore enshore basins ot the
Krishna, Godavari, the Cauvery, Bombay, Cambay.
Assam...(Interruptions)

SHRI SATYAJITSINH DULIPSINH GAEKWAD : Mr.
Speaker, Sir, this is not an answer to my question.

SHRI T.R. BAALU : If you want a general reply, the
results are awaited as far as the Kutch-Saurashtra basin
is concerned.

SHRI SATYAJITSINH DULIPSINH GAEKWAD : Mr.
Speaker, Sir, | am not satisfied with the answer. It has
been observed that under the pretext of bringing in
better and modern methods of exploration of oil fields,
contracts are awarded to private companies, it is just
the modern technology for which they are doing so
because the areas are identified by the Ministry of
petroleum. It is the private sector that has identified the
multinationals. The multinationals just get the modern
infrastructure. When the oil fields are identifed, when
the areas are designated, when the private participation
1s also identified, what they just want is just the modern
infrastructure for exploring these areas. In this, why are
the Government's own babies like ONGC, I0C, BPCL
not awarded this contract of private participation?

My question was, “Has any loss been initiated by
private participation by Essar, if so, why was this contract
fashioned in such a manner; and what are the measures
proposed to be taken by the Government to check the
recurrence of such losses?

SHRI T.R. BAALU : Mr. Speaker, Sir, the data is
being processed. As soon as the processed data is
available to us, we will be in a position to reply to this.

SHRI MRUTYUNJAYA NAYAK : Sir, for a long time
exporation work in the river basin of Mahanadi near
Paradip has been going on but there has been no
progress and production is yet to start. Besides the river
basin of Mahanadi there are other places where oil
reserves are available. | would like to know from the
Government whether they have decided to conduct
similar surveys in other pats of Orissa. if so, what are
the steps taken by the Government so far in this regard?

SHRI T.R. BAALU : Mr. Speaker, Sir, | can only
speak on the basis of the data available. We are
examining data. There is involvement of risk capital and
because of that we will go step by step only. The
Government is taking into consideration all the data
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that is available. Only after completion of collection of
the data, will we process it and then we will taken final
decision.

SHRI N.S.V. CHITTHAN : Mr. Speaker. Sir, in the
reply of the hon. Minister. | do not find any information
regarding the State of Tamil Nadu. May | request the
hon. Minister whether any oil exploration work has been
carried out in Tamil Nadu in the recent years, and if so.
what are the details?

SHRI T.R. BAALU : Sir, as far as Tamil Nadu is
concerned, we have drilled 240 exploratory wells. Thirty-
one development wells have been drilled. Out of that.
oil wells are 62 and gas wells are 23. The cumulative
production as on 1st April, 1996 is 2.38 MMT of oil and
426.99 MMSCM of gas.

[Translation]

SHRI HARIN PATHAK : Mr. Speaker. Sir, this question
was asked for two or three times in the Tenth Lok Sabha
and during the last session. As has been said by my
hon. friend Shri Gaekwad. South Gujarat. North
Gujarat and Sourashtra have been identified as ol
reserves. Private as well government agencies were
engaged for the exploration of these deposits,
negotiations were held for twice or thrice for this purpose.
| have been hearing this reply repeatedly that
negotiations are being held. Through you | would like
to know from the hon. Minister about the present position
of exploration of oil from the oil reserves of Gujarat and
tender called for the same. | would also like to know the
time by which oil will be extracted from those reserves.
This is my specific question.

[English]

SHRI. T.R. BAALU : The exploration activities
envolve a high risk factor. After processing step by step
all data...(Interruptions) My dear friend, it involves a lot
of risk factors...(Interruptions)

[Translation]

SHRI HARIN PATHAK : Reply to my question has
not come...(Interruptions)

MR. SPEAKER : No use.

[English]

SHRI B.K. GADHVI : | have to inform the House and
the Government of a serious development with Shir
Creek. The Shir Creek, near the Kutch is in indian
territory and potentially, very rich for oil and gas
explorations. Recently, Pakistan has issued a
notification claimming that it belongs to theirs and
therefore they are embarking on a design which they
did in 1965 over Chadbet, where the international
dispute was there. Is the Government aware that
Pakistan had issued a notification claiming this Shir
Creek to be their territory, which is potentially very rich
for oil exploration? Has the Government taken any step
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to countermand the Pakistan designs to forestall these
diabolical manoeuvers? This 1s reported in the Gujarat
...(Interruptions)

[Translation]
MR. SPEAKER : Please ask the question.

[English]

SHRI B . K. GADHVI : My submission 1s about two
things. One is about the oil exploration, which 1s his
subject and the other one 1s about the national interest.
which Is adversely claimed by Pakistan as the Indian
territory. On this ground. what i1s the approach of the
Government? Is the Government ,aware of this tact or
not?

SHR!I T.R. BAALU : The Director General of
Hydrocarbons has recently carried out an aeromagnetic
survey in Rann-of-Kutch. after the results of the survey
are examined. the potential of the area will be known.
Then, we would be able to answer....(Interruptions)

SHRIMATI GEETA MUKHERJEE : Please allow me.
The hon. Speaker has allowed me to speak

The hon. Minister in a Statement has given a list of
places where on-land and oft-shore explorations are
being carned out by the ONGC and the IOL in the last
three year. Among those places. there 1s a mention of
Bengal. | believe. it 1s West Bengal. may | know whether
it is a fact that despite oll being found in two wells,
Bodra and ltchapur, the ONGC 1s withdrawing its further
acticn’s In West Bengal and has not taken seismic
survey which was recommended by many experts?

SHRI T.R. BAALU : As far as West Bengal is
concerned. we have made on-land surveys. We have
made geological survey of 8806 sq. km. out of which
we have made seismic survey, 2D seismic survey of
about 8410 GLK (singlefold) ground and 6033 ground
line km 6/12 fold and 18.586 standard line km. seismic
survey.

As far as contractual survey 1s concerned we have
already surveyed 4758 kilometres of ground-line KPL
and 77 ILK link. Regarding 3-D survey. we have already
conducted a survey for 185 SSK. Through contact. we
have already conducted a survey for 67 square
kilometres. In the on-land survey the number of structures
hydrocarbon hearing were nil. About offshore. | would
like to say that we have already drilled 36 wells. In the
last forty years. we have conducted many drillings and
surveys and drilling of wells at a cost of more than
Rs 600 crore in West bengal alone...(Interruptions)
Actually, there is no commercial hydrocarbon available.

Clearance to Power Projects

*184. SHRI B.L. SHANKAR :
MINISTER be pleased to state :

(a) the number of proposals from the Government

Will the PRIME
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of Karnataka for setting up of power projects in public
sector and private sector, separately. cleared by the
Union Government so far:

(b) the expenditure incurred on each project;

(c) the number of such proposals pending for
clearance in each sector; and

(d) the time by which the pending proposals are
likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) to (d). A Statement is laid

on the Table of the House.
[]

STATEMENT

(a) and (b). Public Sector power projects In
Karnataka which have received techno-economic
clearance from the Central Electricity Authority (CEA)
and are on-going, together with the Expenditure incurred
on each project. are as follows:

Capacity Expenditure

(MW) incurred
upto

Sept.. 96

(Rs. Crores)
1. Kalinadi St. Il HE.P. 270 391.17
2. Dandili H.E.P. 60 1.95
3. Sharavathy Tail Race H.E.P. 240 107.39
4. Brindavan H.E.P. 12 4.64
5. Bhadra HEP 6 2.57
6. Gangavali H.E.P. 210 6.70
7.

Raichur TPS (Unit 5&6) 420 7.25

In addition, Sarapadi H.E.P. (90 MW) has also
received techno-economic clearance of Central
Electricity Authority. This project is awaiting investment
sanction. Two private sector power projects namely.
Toranagaullu TPS (260 MW) of M/s Jindal Tractebel
Power Corporation Ltd. and Mangalore TPS (1000 MW)
of M/s. Mangalore Power Company. have also received
techno-economic clearance of the Central Electricity

Authority. These projects are yet to achieve financial
closure.

(c) and (d). Proposal for Yelahanka DGPP Extension
(46.8 MW) is under examination in the Central Electricity
Authority which could be taken up for techno-economic
clearance on Karnataka Electricity Board tying up
necessary inputs and clearances.

SHRI B.L. SHANKAR : Mr. Speaker. Sir, when will
the power projects cleared for Karnataka become
operational? What is the total power requirement of the
State of Karnataka? What is the power being generated
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now? And what will be the capacity increase after these
projects become operational?

DR. S. VENUGOPALACHARI : | have already laid a
statement on the Table of the House regarding the total
number of projects. During the Eighth Plan period. the
requirement is 24.16§ MW and the availability is 20.220
MW. The shortage 1s 3961 MW, that is, 16.4 per cent
Out of this, 390 MW will be commissioned; 78 MW are
dropped due to constraint of funds but being attended
to through private sector route in the Disricts ot Kolar,
Bidar and Jamakandi: and the balance quantity is under
execution. The total planned capacity is for 1436 MW
out of which 296 MW is commissioned so far.

SHRI B.L. SHANKAR : Mr. Speaker. Sir, | would like
to know from the hon. Minister whether there 1s any
proposal before the Government to privatise power
transmission, and if so, when that proposal is going to
be implemented. Has the sanctioning authority been
decentralised. If so. what are the powers that have
been given to the states in the field of power generation
and transmission?

DR. S. VENUGOPALACHARI : There is a proposal
before the Government for privatisation of the
transmission sector. The existing Acts of 1910 and 1948
do not permit privatisation of transmission sector. We
have already sent a proposal to the Ministry of Law.
They are examining it.

Recently. the hon. Prime Minister had taken many
initiatives by delegating more powers to the State. In
his announcement of 16th October. he had mentioned
delegation of sanctioning powers to the State
Governments in case of projects worth Rs.1,000 crore
So the sanctioning powers for 50 MW projects will be
given to the State Governments. We are preparing an
Action Plan in this regard. In the Conference of Chief
Ministers on Power which was held yesterday. we have
circulated the Draft Action plan on power. The hon
Chief Ministers have also given some suggestions. After
incorporating their suggestions, we will prepare the final
Action Plan.

Prime Minister's integrated Urban Poverty
Eradication Programme

“185. SHR! MOHAN RAWALE : Will the PRIME
MINISTER be pleased to state :

(a) whether the Prime Minister's Integrated Urban
Poverty Eradication Programme aims at eradication of
poverty by providing self-employment. shelter
upgradation and skill upgradation training in the cities
having population between 50000 and 100,000 as per

. 1991 census;

(b) if so. whether the Government of Maharashtra
has approached the Union Government with the request
to include certain cities, which fulfil the population
criteria, in the Programme;
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(c) if so, the details thereof; and
(d) the decision taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) The Pnme
Minister's Integrated Urban Poverty Eradication
Programme (PMI UPEP), besides other objectives. aims
at eradication of poverty by providing self-employment,
shelter upgradation and skill upgradation training in
Urban Agglomerations (U.A.) having a population
between 50,000 and 1,00.000 as per 1991 Census.

(b) to (d). The Government had received propsoals
for inclusion of Kulgaon-Badlapur, Navghar, Manikpur
and Kamptee towns in Maharashtra under PMi UPEP.
While Navghar and Manikpur forming part of the Vasai
U.A. with population between 60,000 and 1,00.000 as
per 1991 census. are already included under the
Programme The State Government been informed
accordingly.

[Translation]

SHRI MOHAN RAWALE : Mr. Speaker. Sir, | got my
reply with great difficulty. Before putting my
supplementary. | would request that the reply should be
displayed in the notice board. The Government of
Maharashtra has written to the Central Government to
extend assistance to towns having a population 50.000
to 1.00.000. | agree to their views, but population
strength is not correct as has been replied by the hon.
Minister. How the Government is going to solve this
problem. Yesterday, itself | made an enquiry in the
department, but | did not get any reply. | demand that
Kamtee, Kulgaon and Badlapur should be included in
this programme.

[English]

MR. SPEAKER : Is there any question? | do not find
any question.

[Translation]

SHRI MOHAN RAWALE : Will it be done or not. |
demand that these villages should be included in the
programme....(Interruptions)

MR. SPEAKER : The reply was received with great
difficulty. Please put easy question.

[English]

DR. U. VENKATESWARLU : Sir, the position is that
there is a consistent demand even from the Ministry ot
Urban Development to include these Kamptee and
Kulgaon-Badlapur towns here.

As far as PMP UPEP norms are concerned. it is the
Urban Agglomeration that has been taken into
consideration and not the city or the municipalities, at
the time of formulation of these guidelines. There is a
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shght difference where a particular town has got a
population hmit within that range as tar as the Urban
Agglomeration i1s concerned. As it has been defined
and conveyed by the concerned States. this Urban
Agglomeration population is not falling within that range
where the ditticulty anses.

The hon. Minister for Urban Development for
Maharashtra has also been time and again writing to
me and there was also a letter from an hon. MLA ot that
region. i.e. Kamptee. But the only difficulty that comes
in the way is that since this 1s not falling under that
particular category of 50,000 to one lakh we are unable
to take 1t. Actually. for beyond one lakh range, another
ID programme is there and these towns can be taken
up under that.

[Translation]

SHRI MOHAN RAWALE : The Government of
Maharashtra has written letters. | would hke to know
whether the Government of Maharashtra would be
authonsed to undertake the programme. If there will be
any objection. the Centre can called for plantation from
the State Government. | want to know whether the
Government of Maharashtra and other States would be
authorised to undertake these programmes

[English]

DR. U VENKATESWARLU : The programmes are
being taken up. tormulated and implemented only by
the State Government. On the other day. just tour days
back. on the 30th of November. | had been to Mumbai
to review all these programmes that are being
implemented under these various i1tems by the
Maharashtra Government. We have reviewed them.

As tar as this particular programme. that is the
Prime Minister's Integrated Urban Poverty Eradication
programme is concerned. there 1s a little bit of slackness
on the part of the Maharashtra Government. In fact. they
did not even release the matching grant. | had even
brought this to the notice of the hon. Chiet Minister also
but they had not yet released the matching grant. |
made a request to them personally to release the
matching grant so that all these programmes can be
implemented. There i1s no ditficulty in implementing all
these programmes. As far as the implementation is
concerned. it is only the State Government which i1s at
liberty to implement these programmes. | had also made
a request to the hon. Minister for Urban Development
to write to me if there is any further difficulty in any
particular case.

[Translation]

SHRI RAM NAIK : Mr. Speaker. Sir. Navdhar-
Manikpur comes under my constituency. Vasai is only
Taluka which has 4 municipalities.. There is no other
instance in the country in which a tuluka has 4
municipalities that too outside Bombay. People from
other parts of the country come to Bombay and start
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living there. Will the Government provide assistance to
implement all the schemes in Vasai Taluka?

[English]

DR. U. VENKATESWARLU : Sir. as | have already
mentioned, it 1s under Urban Agglomeration. Let the
State Government take up this issue. Let it delink these
towns from Urban Agglomeration. It the State
Government writes to me after delinking these towns
from Urban Aggiomeration, our Ministry will certainly
examine it.

The hon. Members will appreciate that even the
definition of ‘Urban Agglomeration’ is also being done
by the State Government and they are communicating
it to me So. they can as well delink some of these
towns from Urban Agglomeration and come up. | will
certainly examine it and do the needful.

MR. SPEAKER : | think so.

Power Tariff for Agriculture Sector

*186. SHRI BANWARI LAL PUROHIT @ WIill the
PRIME MINISTER be pleased to state :

(a) whether the Government propose to phase out
power subsidies and have issued guidelines to State
Governments to impose basic minimum taritf for the
farm sector;

(b) it so. the details thereof:

(c) whether the State Governments have opposed
the phasing out of the power subsidies: and

(d) it so, the turther steps Government propose to
take to ensure farm sector is not affected adversely on
power subsidy?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) to (d). A Statment is laid on
the Table of the House.

STATEMENT

(a) and (b). The tarriff for sale ot electricity to the
different categories of consumers. including the
agricultural sector, and the extent of subsidy to be
provided is fixed by the SEBs with the approval of the
concerned State Governments. In the Power Ministers'’
Conference held in January. 1993 a unanimous decision
was taken to fix the minimum agricultural tariff at 50
paise/kwh throughout the country. This decision was to
ge implemented by the individual State Governments/

EBs.

(c) and (d). No, Sir. In the recent Chief Ministers’
Conference held on 16.10.1996. a number of states
expressed the need for setting up a National/State
Electricity Regulatory Commission to rationalise power
tariff, including agricuitural tariff.
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[Translation]

SHRI BANWARI LAL PUROHIT : Mr. Speaker, Sir. |
had the opportunity to hear Prime Minister's speeches
on as many as 50 occasions since the day he took
oath of the office of the Prime Minister. On each and
every occasion he claimed to be farmer's son and was
prepared to do anything in the farmer's interest. When
the question of providing power at subsidised rates
comes, he says that subsidy is to be given by the power
houses. | want to know as to what assistance will be
provided by the Central Government in this regard. It is
very essential that the Central Government should
supply power to farmers at cheap rates. because the
tarmers cannot do anything without water. | want a
categorical reply from the hon. Minister as to what will
be the role of the Central Government to provide power
at cheap rates. Merely delivering sermons will not serve
any purpose. It i1s being said that power is being
supplied at Rs.0.50 per unit. | want to know the name
of the State which is supplying power at this rate. | want
a categorical reply tfrom the hon. Minister about the
policy of the Government on subsidy. What the Central
Government is doing to supply power to farmers at
cheap rates.

MR. SPEAKER : You have asked the same question
4 times.

[Engiish]

DR. S. VENUGOPALACHARI : As per the Electricity
Supply Act. 1948, the electiricty tariff and the extent of
subsidy are decided by the State Electricity Board with
the approval of the State Government concerned only
The Central Government has no role in fixing the retail
sale of electricity applicable to any category of
consumers including consumers from agriculture and
domestic sectors. Since the question raised is about
the issue of minimum tanff and the power sector. we
applied that in the power Ministers’ meeting. A similar
type of meeting. a Conference was held in the year
1993. At that time. all the Chiet Ministers of Power
Minister arrived at a consensus to fix the tariff to at least
50 paise. That is the consensus arrived at in the
Conference held in the year 1993 only. Now the Central
Government has no role in fixing the tariff of the State
Electricity Boards.

[Translation]

SHR! BANWAR! LAL PUROHIT : That means the
tarmers have been left at the mercy of God
...(Interruptions) The entire country heard the stand of
Government on subsidy that it cannot do any thing in
this regard. | would like to submit that while fixing the
price of petrol, diesel and gas, transportation charges
from the place of their availability are taken into accent
but in the case of electricity transmission charges are
not included while fixing its price. The rates are equal
both at the site of generation and at the place of
consumption at a distant place. How for it is justified.
Electricity is generated in Vidarbh and supplied to other
parts of the country but there is no difference in rates
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at Vidarbha and other places. The rate I1s same in
Vidarbha, Mumbai, Delhi and all over the country.
Electricity is available at cheap rates at the place of
generation. Transmission of electricity involves losses
thereby increasing the capital cost. Could the Central
Government take a decision to provide electricity at
cheaper rates at the place ot its generation?

[English]
MR. SPEAKER : | do not think 1t is relevant.

SHRI BANWARI LAL PUROHIT : This is very. very
reievant. You please read the answer under parts (b)
and (d).

MR. SPEAKER : All right, | concede.

DR. S. VENUGOPALA CHARI : Sir, as you know,
electricity is a concurrent Subject of both the State and
the Centre. No doubt, the hon. Prime Minister is claiming
himself as a son of an agriculturist. That is why, we
have initiated steps to give almost all the incentive to
the agriculture sector. The average cost of supply of
electricity i1s rupee one to two and for agriculture, we
have realised only 19 paise.

About the revenue charged on electricity and
rationalisation of tarift structure, yesterday also, the hon.
Prime Minister convened a meeting of all the Chief
Ministers. Further, all the hon. Chief Ministers of BJP
also participated. They agreed in totality to a draft
common minimum national action plan. We are setting
up a State Regulatory Commission, one at the Central
level and another at the State level. We are soon coming
with a National Electricity Policy. Regarding the State
Electricity Regulatory Commission, the two part tariff
structure and the single part tariff structure, yesterday
we had a meeting for about two to three-and-half-a-
hours. In that meeting, all the Chief Minister have
accepted this action plan. They also suggested a
guideline. With that guideline, we will finalise the draft
action plan.

SHRI BANWARI LAL PUROHIT : Sir, | need you
protection.

[Translation]

Mr. Speaker, Sir. is it the reply to my question. My
questions is very simple. When petrol is transported
from the productions site to distribution site, the
transportation charges are taken into account while fixing
price. But this is not the case with electricity. Will the
Government not take this point into account while fixing
price. But this is not the case with electricity. Will the
Government not take this point into consideration? The
hon. Minister is not giving the reply as to what is the
policy of the Government in this regard.

[English]

MR. SPEAKER : Right from the beginning, | had
expressed my doubt about the relevancy of your
Question. The Question is about subsidy to the
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agricultural sector. You are talking about power tariff.
How can the Minister answer?

SHRI BANWARI LAL PUROHIT : You Please read
the reply.

MR. SPEAKER : No. he cannot answer on power
tariff.

SHRI BANWARI LAL PUROHIT : Sir, | need your
protection. please read the reply ‘the Commission to
rationalise the power taritf’. This is about rationalisation
of power tariff.

MR. SPEAKER : Okey.

DR. S. VENUGOPALACHARI - No, Sir. We are giving
extra power to those plants which are located in one
state. We are giving extra power to those plants which
are located in one State. We are giving the 15 per cent
unutiised quota. to the remaining States and the rate
i1s the same. There is no question of difference in the
rate ...(Interruptions)

KUMARI MAMATA BANERJEE : Sir, | am very
grateful to you that you have allowed me to speak.
Instead of giving extra power to the power sector, they
are misusing their power. This Government said that
this is their commitment and they will protect the
agricultural sector. But do you know that in West Bengal,
the Sate Electricity has increased the power tariff by 15
per cent to all the sectors including the agriculture
sector? So, what subsidy do you propose to give to the
agriculture sector?

Sir, | want your protection about a particular matter.
This is also related to every M.P. If we ask electrification
for a particular area, the State Electrictiy Board is guiding
us and writing to us that we should finance this from the
money under the M.P. Local Area Development Fund.
If we spend money for this purpose, from this Fund,
then Rs. one crore will not be enough even for a
particular village.

I would like to know whether they can guide us like
this or not. The State Electricity Board is behaving like
a big boss. | would like to know from the hon. Minister
whether the supports this view of the State Electricity
Board or not.

Secondly, what happened to the subsidy to the
agriculture sector? Please give a categorical reply to
the House...(Interruptions) *

[Translation]

DR. S. VENUGOPALACHARI :
against West Bangal and not me.

MR. SPEAKER
humour at least.

DR. S. VENUGOPALACHARI - Sir, as per the
present procedure, supply of electricity is not looked
after by the Central Government. It is the duty of the
State Electricity Boards to fix the tarifts for agriculture,
commercial and industrial sectors. It is a concurrent

Mamtaiji's ire is

Please try to appreciate some
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subject with 50 per cent responsibility with the State
Government and 50 per cent with the Central
Government. The Central Government will not look nto
the tantt structure.. (Interruptions)

KUMARI MAMATA BENERJEE : Sir. who will tinance
it? The State Governments are increasing the tariffs.
Why are you not giving any subsidy to the agriculture
sector?...(Interruptions)

SHRI S. BANGARAPPA : Sir. our economy Is an
agricultural economy unlike the industrnial economies
that we find in the developed countries. The farming
community is faced with a lot of difficulties on account
of natural calamities relating to either drought conditions
or heavy snowfall conditions like cyclone. etc. | want to
ask the hon. Mimister of State in the Ministry of Power
and Minister ot State in the Ministry of Non-conventional
Energy Sources: Since the Government's declared policy
1s in favour of the tarming community as such. by and
large. do you not feel that you must pull up all the State
Electricity Boards which have to take all the decisions
either giving certain tariff incentives or subsidy
incentives. etc.?

MR. SPEAKER : Shri Bangarappa. you have only
ten seconds more. Please ask your question.

SHRI S. BANGARAPPA : Therefore, the farming
community have to be given a lot of incentives in respect
of two areas. One is subsidy in the agricultural
operations including power to their pumpsets and also
the concession in the area of power tarift. (Interruptions)
The Government has proposed many things in tavour ot
the farming community. Do you not feel that a lot of
subsidies and also tariff concessions are to be given to
the farming community? As a matter of fact. the United
Front Government's declared policy is in favour of the
farming community. Then, accordingly. will you give
suitable instructions to all the State Governments to
extend all the tacilities to the farming community?
...(Interruptions)

DR. S. VENUGOPALACHARI : Sir. as the hon.
Member, Shri Bangarappa knows, agriculture continues
to be subsidised by the respective State Governments
only. In the past two or three months. we have been
having discussions and consultations with the
Secretaries of the Departments of Power and the
concerned Electricity Boards. Yesterday, the hon. Prime
Minister also has convened the Chief Ministers’ meeting
for this purpose. Soon. we are finalising the Draft
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Common Minimum National Action Plan for Power. It
covers all the points raised by the hon. Member
...(Interruptions)

[Translation]

SHR! VISHVESHWAR BHAGAT : Mr. Speaker, Sir,
Shri Purohit made a submission to provide subsidy in
power tariff to farmers. In Madhya Pradesh farmers are
provided electricity free ot cost. Do the Central
Government propose to give subsidy to Madhya Pradesh
as special assistance?

[English]

DR. S.
..(Interruptions)

VENUGOPALACHARI : No., Sir

WRITTEN ANSWERS TO QUESTIONS
[English]
Royalty on Petroleum

*187. SHRI SRIBALLAV PANIGRAHI :
SHRI MAHESH KANODIA :

Will the PRIME MINISTER be pleased to state :

(a) the present arrangement/procedure in deciding
royalty on petroleum and petroleum products to States;

(b) whether the Union Government have taken
notice of the meeting to be convened by the Chief
Minister of Gujarat of all oil producing States in the
country to give them royalty in kind instead of cash;

(c) if so. the reaction of the Union Government
thereto; and

(d) the amount of royalty paid during each of the
last three years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Royalty on crude oil and natural gas is governed by
the provisions of the Oilfields (Regulation and
Development) Act, 1948 and the Petroleum and Natural
Gas Rules, 1959.

(b) and (c) The Government is not aware of any
such meeting.

(d) A statement is attached.

STATEMENT
B (Rs. crores)
1993-94 N 1994-95 1995-96
CTF‘E?, QOil Natural Qa‘sﬂw Crude Onl Natural Gas Crude Oil Natural Gas
1 2 3 4 5 6
Gujarat 306.72 29.12 320.41 29.75 327.16 37.53
Assam 239.87 4.25 254.15 3.63 250.99 3.72
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1 2 3 4 5 6
Tamilnadu 19.18 0.32 20.43 0.23 19.50 0.32
Andhra Pradesh 1.68 8.30 2.02 8.31 2.32 9.24
Arunachal Pradesh 2.83 Negligible 1.91 Negligible 1.40 Negligible
Others 4.34 0.61 0.54 0.59 0.85
Oil Refining THE MINISTER OF STATE OF THE MINISTRY OF

*188. PROF. OMPAL SINGH ‘NIDAR’ :
SHRI PANKAJ CHOWDHARY :

Will the PRIME MINISTER be pleased to state :
(a) the present oil refining capacity of the country:

(b) whether the Government have chalked out any
programme to increase the oil refining:

(c) if so. the details thereof; and

(d) the extent by which the oil refining capacity of
the country is likely to be increased by the year 20007

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) The existing oil refinery capacity in the country is
60.55 MMTPA.

(b) and (c). Efforts are being made to increase the
refining capacity in the country by taking up expansion/
debottlenecking of existing refineries and by setting up
of new grass root refineries in the Public Sector and
Joint Sector. Government has also allowed private
investment including foreign investment in the Refining
Sector.

(d) In pursuance of the liberalisation of Industrial
Policy. Letters of Intent have been granted to a number
of companies for stetting up of Refineries in the
private sector for about 70 MMTPA including
Export Oriented Units. On materialisation of all the
proposals, refining capacity at the end of 9th Plan is
estimated to be about 130.75 MMTPA, excluding EOU's
capacity.

Setting up of Electronic Industries

*189. SHRI RAMESH CHENNITHALA : Will the

PRIME MINISTER be pleased to state :

(a) whether any study has been conducted for
setting up of Electronics Industries in the States:

(b) if so. the details thereof and steps taken in this
regard;

(c) whether any requests have come from various
State Governments including the State of Kerala for
assistance to set up such industries; and

(d) if so, the details thereof and the action thereon?

PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
and (b). While no specific study has been conducted to
identity States for setting up of electronic industries, the
Government of India encourage the setting up of
electronic industries throughout the country in all
relevant sectors of electronics. The concerned State
Government or agencies like the State Electronics
Development Corporation (SEDCs) provide some
facilities and promotional incentives for setting up of
specific industrial units in the State. The Department of
Electronics gives necessary guidance and approvals/
licences, etc. The Software Technology Park Scheme
and the Electronic Hardware Technology Park Scheme
have been especially designed to encourage the growth
of software and hardware sectors of Electronics. The
Department of Electronics also provides some assistance
for projects in areas such as manpower development.
quality certification, testing and standardisation. R
and D in electronics. etc.

(c) and (d). A proposal for financial assistance for
setting up an Innovation Centre at the Technopark.
Thiruvananthapuram has been received from the State
Government of Kerala. Preliminary examination of the
proposal has been done in consultation with the
representatives of the State Government.

National Task Force

“190. SHRI NITISH KUMAR :
SHRI NAWAL KISHORE RAI :

Will the PRIME MINISTER be pleased to state :

(a) whether the National Task Force for Power Sector
has been set up by the Government recently:

(b) if so, the details thereof alongwith its composition
and responsibilities entrusted, to it:

(c) whether the task force has since submitted its
report to the Government;

(d) if so, the details and recommendations thereof;

(e) whether the Government have initiated any
follow up action to implement the recommendations
made in the report; and

(f) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (SHRI
S. VENUGOPALACHARI) - (a) and (b). The National
Task Force (NTF) was constituted by the Government in
February, 1995 It has been entursted the responsibility
of implementing recommendations relating to Bulk
Power and Transmission Tarnffs and also to provide a
forum tor periodic consultations with vanous agencies
connected with the implementation ot these
recommendations. The NTF is headed by Chiarman.
CEA and includes, inter alia, the Chairmen of the
Regional Electricity Boards.

(c) and (d). The National Task Force has. inter-alia,
made the following recomendations :

(i) Availability based generation tarift will be
adopted in respect of all thermal stations
including future Independent Power
Producers.

(il) While fixing the ‘'ment order’ operation of the
generating plants in a region, due weightage
will be given to the transmission losses and
other gnd conditions. The operation of the
‘merit order’ system, to be introduced on a
regional basis, will be entrusted to the
Regional Electricity Boards under the aegis
of the Central Electricity Authority.

(i) In respect of central thermal power stations.
the fixed charges will be apportioned on the
basis of ‘entitlement’.

(e) and (f). The Central Electricity Authority will
formulate the parameters for determining the plant
availability factor for thermal power stations and this
would be reviewed after every two years. The dates for
switch over to the new taritf regime. based on Plant
Availability Factor as determined by CEA, would be
notified by the Government of India.

Rural Electrification

*191. SHRI JANG BAHADUR SINGH
PRIME MINISTER be pleased to state :

(a) whether the attention of the Government has
been drawn to the news-item captioned “Rural electricity
rules need change” appearing in the "Hindustan Times'
dated August 24, 1996;

(b) if so, the reaction of the Government thereto;

- Will the

(c) the number of villages yet to be electrified in the
country; and

(d) the time by which all the villages in the country
are likely to be electrified?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (SHRI
S. VENUGOPALACHARI) : (a) Yes, Sir. The news item
draws attention mainly to the need for a review of the
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existing definition of village electrification as also the
rates of interest charged by Rural Electrification
Corporation (REC) from its borrowers viz the SEB'’s.

(b) Government is in the process of reviewing the
existing definition of Village Electrification. The views of
all the State Governments in this regard has also been
sought for.

With regard to the interest rates charged by REC,
as a public financial institution, it borrows funds from
the capital market in addition to the loans it receives
from the Government. REC in turn charges differential
rates of interest taking into account the viability of the
schemes and other relevant factors. It operates at a
margin of only 0.5% above the Rate of Interest at which
it receives the Minimum Needs Programme loan from
the Government.

(c) As per available information, as on 31st March,
1996, 80,021 villages remain to be electrified in the
country.

(d) Rural Electrification is a continuous programme.
Physical and financial targets tor the programme are
fixed annually by the Planning Commission in
consultation with the State Goverments/State Electricity
Boards, after taking into account the availability of funds
and other inputs.

[Translation]
Non-Conventional Energy Sources for irrigation

*192. SHR! R.L.P. VERMA
MINISTER be pleased to state :

(a) whether the Government propose to start power
generation fram non-conventional energy sources;

: Will the PRIME

(b) if so, the steps proposed to be taken by the
Government in the near future to make the solar energy,
wind energy and other equipments, used in installation
of non-conventional energy sources of energy, easily
available at cheaper rates; and '

(c) the amount likely to be spent on this project and
the time by which the same is likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (SHRI
S. VENUGOPALACHARI) : (a) to (c). The Government is
giving priority to power generation from non-conventional
energy sources such as wind, small hydro, biomass -
and solar energy. The Ministry has been implementing
a wide range of programmes for this purpose, as a
result of which more than 1000 MW of power gene-ation
capacity from non-conventional energy sources, has
been installed in the country.

The Government provides fiscal and financial
incentive under a wide range of programmes
implemented by the Ministry for the promotion of non-
conventional energy, such as the Integrated Rural
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Energy Programme (IREP). the Urjagram programme.
the setting up of Biogas Plants. Improved Chulhas.
Biomass Gasification and Briquetting Plants, Solar
Thermal Water Heating, both domestic and industrial.
Solar Photovoltaic Energy-based rural home-lighting.
lanterns, water pumps for irrigation and village level
power plants. grid connected power from wind energy
small hydro, bagasse-based co-generation and solar
photovoitaic energy and electrical power from urban
and industrighwastes. The fiscal incentives provided for
this purpose inelude_100%o depreciation in the first year
of the jnstallation of the project. exemption from excise
duty @nd.sales tax and’apficessional customs duty on
the import of matenals, components and equipment used
in non-conventional energy projects. In addition. the
Government provides tinancial incentives such as
interest-subsidy and capital subsidy tfrom the Ministry of
Non-conventional Energy Sources, soft loans from the
Indian Renewable Energy Development Agency
(IREDA) a public sector company of the Ministry. As a
result of these financial and fiscal incentives provided
by the Government. a large manufacturing base for the
production of equipments used for non-conventional
projects, has been set up in the country. The
manufacturers are encouraged to set up distribution
and maintenance network throughout the country. The
Ministry also provides financial support for the opening
of show-rooms for the sale of non-conventional energy
products and devices. In addition, the Ministry provides
financial support for R and D projects aimed at improving
the performance and reducing the cost ot existing non-
conventional energy related systems. equipment,
devices and developing at making available at cheaper
rates the various equipments used in non-conventional
energy projects.

The various programmes and schemes of the
Ministry are continuing. A plan outlay of Rs. 942 crores
(including Rs. 85 crores for the Integrated Rural Energy
Programme which was transferred from the Planning
Commission to the Ministry in April, 1994) was approved
for the MNES under the 8th Five Year Plan, against
which a sum of Rs. 792 crores has been spent in the
first four years of the plan (till 31.3.96) and a plan
outlay of Rs. 334 crores has been approved for the
financial year 1996-97.

[English]
Displaced Kashmiri Pandits

*193.  SHRI MANGAT RAM SHARMA :
DR. MURLI MANOHAR JOSHI :
Will the PRIME MINISTER be pleased to state :

(a) the amount paid to each Kashmiri migrant as
ex-gratia relief as well as loan so far, separately;

(b) the number of displaced Kashmiri Pandit families
in camps in Jammu and Kashmir and out of the State
together with the approximate total number of families
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which have been displaced from Kashmir due to
militancy and disturbed peace;

(c) the steps taken by the Government to facihtate
the return of displaced Kashmiris to their homes: and

(d) the approximate number of families that have
returned to the valley so far?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL., PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) Various State Governments/
Union Territory Administrations provide cash relief at
different rates applicable in their State/UT to the needy
migrants who are residing in their State/UT. The migrants
staying in camps are also provided with ration and
other facilities like accommodation. sanitation. medical
care, etc. These States/UTs also provide educational
and medical facilities to the migrants living there. The
Government of J and K also provides ex-gratia relief to
the migrants for damaged immovable properties left
behind in the valley at the rate ot 50% of the assessed
value subject to the maximum of Rs. 1 lakh. The
Government of J and K have also provided loans under
Prime Minister Rozgar Yojna and State Self-Employment
Scheme to some migrants. It is not possible to calculate
or give the amount paid to each migrant separately due
to nature of relief, applicability of different rates in
different States, etc.

(b) About 4700 migrant families are hving in camps
in Jammu, Delhi and Chandigarh. 48,131 Kashmin
families have registered themselves as migrants with
various States/UTs.

(c) The Government have made concerted eftforts
for improving security situation which have resulted in
successful holding of Lok Sabha and State Assembly
Elections ‘and installation of a popular Government
These efforts are being continued alongwith other
confidence building measures for preparing the migrants
mentally for return to their native places. The State
Government is formulating a detailed action plan for
this purpose.

(d) As per information made available by the State
Government, 13 migrant families (21 persons) have
returned to their native places in the Kashmir Valley

Demand for Petroleum Products

*194. SHRI SULTAN SALAHUDDIN OWAISI : Will
the PRIME MINISTER be pleased to state :

(a) whether the Bharat Petroleum Corporation Ltd.
has decided to prepare a plan to build up projects with
cost of Rs. 3380 crores;

(b) if so, whether various ongoing projects including
investment in joint ventures are likely to be geared up
to meet the demand of petroleum products;
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(c) if so, the total petroleum products that will
targeted upto 2001 and

(d) the details of the projects that are likely to be
undertaken and by what time the results are likely to be
achieved?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) While submitting the draft Annual Plan 1997-98,
BPCL has proposed to invest over Rs. 7000 crores
during the IX Plan period on a number of ongoing/
planned projects including investments in joint venture
projects. The Corporation had earlier proposed to part-
finance its capital expenditure projectg,costing Rs. 3380
crores from the proceeds of a RéBlic Issue of Equity
Shares. This Issue has since been deferred.

(b) and (c). The various ongoing/proposed projects
of BPCL including investments in joint venture will help
the Industry to meet the repidly rising demand for
petroleum products in the country. The estimated
production of petroleum products targetted up to 2001-
02 by Bharat Petroleum Corporation Limited is 22 million
tonnes including the production from its joint ventures.

(d) Details of the Major Projects proposed to be
undertaken by the Corporation :

Name of the Cost Commi-

Project/Scheme Anticipated ssioning
date
Anticipated
(Rs./Crores)
1 , 2 3

Ongoing Schemes
1. Addl. Product Tankages 103.81 12/99
1996-97
2. New LPG Bottling Plants 60.00 12.98

3. Mumbai-Manmad Product 398.62 04/98
Pipeline

New Schemes

1. Diesel hydro 592.37 03/99
Desulphurisation
2. Marketing Terminal at 131.81 12/99

Vasco' including
tankwagon gantry

3. Import handling facilities 60.00 12/99
at Hazira

4. Construction of a new 139.06 12/99
jetty at JNPT alongwith
coastal installation.

5. Addl. LPG tankage
along GAIL pipeline

6. LPG import facilities at
Pipavav/Dahej

150.00 03/2002

78.00 03/2000
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1 ' 2 3

7 New LPG Bottling plants 758.00 03/2002
under IX Plan

8. Strategic LPG storage 125.00 03/2002
tanks at Uran
9. Development of LPG 150.00 03/2002

Infrastructure facilities at
Madras/Ennore and Kakinada
10. Investment in JVC with 549.00 03/2000
M/s. Oman Oil Company-
Bharat Oman Refineries
Ltd. (Central-india
Refinery project)
11. Investmgptun’JVC with 04/99
IBP/Govt. of Assam-
Numaligarh Refinery Ltd.

(1) Retinery 266.39
(i) Marketing Terminal 23.30
12. Investment in JVC with 122.50 Not
Shell International yet
Petroleum Company Ltd. establi-
Bharat Shell Ltd. 122.50 shed.
13. Investment in JVC with 100.00 03/97
GGCL-Petroleum
Infrastructure Ltd.
(Development of facilities
for handling imports of
petroleum products)
14. Petrochemical units 2.000.00 Not
yet
establ-
ished.

15. Exploration and Production 200.00 03/2000

Private Power Projects

*195. SHRI G. VENKAT SWAMY :
SHRI K.D. SULTANPURI :

Will the PRIME MINISTER be pleased to state :

(a) the details of Power Sector proposals received
from NRIs alongwith the Mega Watt capacity of each
project;

(b) the number out of them still pending,
(c) the reasons therefor; and

(d) the time by which all the proposed projects are
likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (SHRI
S. VENUGOPALACHARI) : (a) to (d). As on date, 57
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proposals involving foreign investment including
investment by Non-Resident Indians on the
Memorandum of Understanding/Letter of Intent. etc..
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A private power project being set up by an Indian
or a foreign company has to obtain clearance from
State and Central Agencies. The company has also to

tie up finances from Indian financial institutions/tforeign
lenders, etc. This is a time consuming process and
specific commissioning schedules for setting up the
projects can be determined only after the companics
achieve financial ctesure. However. out of the 16 projects
involving foreign investment that have also been cleared
by CEA. Hazira Combined Cycle Gas Turbine (CCGT)
(515 MW), being implemented by M/s. Essar Power
Limited in Gujarat and the Jegurupadu CCGT (216 MW).
which is being implemented by M/s. GVK Industries
Limited in Andhra Pradesh have been partially

route costing more than Rs. 100 crores and on the
competitive bidding route costing more than Rs. 1000
crores, have been received for setting up power projects
in the, private sector. The details of the projects are
given in the Statement attached. Out of these. 16
projects have been accorded techno-economic
clearance of the Central Electricity Authonty (CEA).
Clearance of the remaining proposals by CEA depends
upon the tieing up of all the necessary inputs/linkages
and obtaining of all the required clearance by the project

proponents. commissioned.
STATEMENT
Tentatives Details of Expression of Interests by Foreign Private Companies
As on - 02/12/96
S.No. Name of Project Capacity (MW) Name of 'Company
1 2 N ' 3 7 4

Andhra Pradesh

1. Godavari GBTP 208 MwW Spectrum Tech. USA/Jaya Foods and NTPC
2. Jegurupadu GBPP 216 MW GVK Industries Ltd., USA
3. Krishnapatnam ‘B’ TPS 500 Mw Besicorp Int. Power, USA
4. Vishakhapatnam TPS 5x520 MW M/s. Hinduja National Power Corporation Limited. U.K.
Total 4 1964.00
Bihar
5. Jojobera 3x67.5 MW Tata Steel/Nission Energy. USA
Total 1 20250
Delhi
6. Bawana CBPP 800 Mw Reliance Industries Ltd.
7. New Delhi TPS 300 MW M/s. JMC Development. USA/Apollo Hospitals
Total 2 ©1100.00
Gujarat
8. Hazira CCPP 1x515 MW M/s ESSAR Power Ltd., Mauritius
9. Jamnagar 2x250 MW Reliance Power Ltd.
10. Paguthan GBPP 655 MW Gujarat Torent Energy Corpn.Ltd./Siemens, German
Total 3 1670.00
H. Pradesh
11. Dhakwari HEP 70 MW M/s. Dhamwari Power Co. USA
12. Hibra HEP 231 Mw Harza Engineering Company, U.S.A.
Total 2 301.00
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Eisebberge Group of Co. Israel.

M/s. Chamundi Power Comp. Ltd., USA
Deccan Power Corpn. Ltd.. USA

NRI Capital Corporation, USA

M/s. Peenya Power Company Ltd., USA
Chalais Holding. UK.

Mangalore Power Comp ‘Ltd.
(Promoted by M/s. Cogentrix Inc. USA).

Independent Power Services Company. USA
Jindal/Tractbel Power Comp. Ltd., Belgium

Finolex Energy Corporation Ltd., UK/USA
M/s. Kasargod Power Corporation Ltd.

Palakkad Power Generating Co./
Ensearch Intl. Ltd. USA.

Siasin Energy Pvt. Ltd., USA

Essar Inv. Ltd. Bombay (M/s. CIPL)., Mauritius
Joint Venture of SAIL, L and T, Cea. (USA)

M/s. Bina Power Supply Co. Ltd.
(M/s. Grasim Ind. Ltd.), UK

M/s. STI, Indore, USA

M/s Gwalior Power Co. Ltd. (Wartsila Diesel Finland)
M/s. Kedia Dostellerves Ltd.

Daewoo Corporation South Korea

M/s. Shree Maheshwar Hydel Power
Corporation. Ltd., U.S.A.

M/s. Global Boards Ltd.. USA
Soros Fund Management, USA

Ispat Alloys Ltd./Ecgd. UK/EDF France
Enron Dev. Corpn., GE and Bechtel, USA
M/s. Ballarpur Industries Ltd.
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Haryana
13. Yamuna Nagar TPS 2x350 Mw
Total 1 700.00
Karnataka
14. Almatti N. Thanmakal 1107 MW
15. Ankol Komta (Hospet) 2x250 Mw
16. Bangalore 500 MW
17. Bangalore CCPP 100 Mw
18. Dharwad TPS 300 Mw
19. Mangalore TPS 4x250 MW
20. Mangangudua 110 Mw
21. Torangallu 2x130 MW
Total 8 3877.00
Kerala
22. Kasargod 500 Mw
23. Kasargod TPC 2x389 MW
24. Palakkad 344 MW
25. Vypeen 650 Mw
Total 4 2272.00
M. Pradesh
26. Bhander Duel Tuel TPS 330 MW
27. Bhilai TPS 2x250 MW
28. Bina TPS 4x250 MW
29. Guna Duel Fuel TPS 3x110+1x110 MW
30. Gwalior Il (Diesel) PP 8x15 MW
31. Jhabua 330 Mw
32. Korba East TPS 2x535 Mw
33. Maheshwar HEP 10x40 MW
34. Narsinghpur 150 Mw
35. Pench TPS 2x262.5 MW
Total 10 4755.00
Maharashtra
36. Bhd8rawati TPS (St. 1x2) 2x536 MW
37. Dabhol CCGT (LNG) 2015 Mw
38. Khaperkheda Units 3 and 4 2x250 Mw
39. Patalganga GBPP 410 MW

Total 4

3997%.00

Reliance Industries Ltd.,
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1

3
Orissa
40 Bomlai TPS 500 Mw
41, Duburi TPS 2x250 MW
42. Hirma-TPS ST-1 6x660 MW
43. IB Valley TPS-Unit 3 and 4 420 MW
44 Lapanga TPS 500 MW
Total é i o ) w5880.00 7
Tamil Nadu
45. Basin Bridge Stage-l| 4x50 Mw
46. Cuddalore TPS 2x660 MW
47. Jayamkondam Lignite PP 1500 MW
48. North Madras Il 5x525 MW
49. Pillat Peru Malnallur 3305 MW
50. Zero Unit (NLC) 250 Mw
}otal 67 7:1_650.50 ~
Uttar Pradesh
51. Anpara ‘C 1000 MW
52. Janaharpur TPS . 800 MW
53. Partabpur 2000 MW
54 Rosa TPS 2x283.5 MW
Total 4 ) 4367.00 -
West Bengal
55. Ballagarh TPS 2x250 Mw
56. Gouripore TPS 2x75 MW
57. Sagardighi TPS 2x500 MW
Totalr 3 a 1650.00
— G‘Ad}otalr 257 o 37386.00

N
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Galaxy Power Co., USA and Indeck of Chicago
Kalinga Power Corporation (NE Power, USA)
M/s. CEPA, Hong Kong

IB Valley Corporation, USA

Samiai Power (Lapanga) Company Ltd., USA

G M R Vasavi Power Corporation Ltd.
Cuddalore Power Company Ltd.

M/s. Jayankondam Lignite Power Corpn. Limited.
Germany

Videocon Power Ltd./Edison Mission Energy. USA

Dyna Vision of Reddy Group/J. Makowski/
P. Vijayakumar Reddy

ST Power Systems Inc., USA

M/s. Hyundai Heavy Industries Co. Ltd. of Korea
Pacific Electric Power Dev. Corpn.. Canada
M/s. ISN International . USA

Indo-Gulf Fertilizers and
Chemicals India and Power Gen. Plc., UK.

Balagarh Power Co. Ltd. (CESC/ADB/TFC), USA
Gouripore Power Comp. Ltd., Calcutta
DCL Kuljiam Corpn. CMS Generation, USA

Kandla-Bhatinda Pipeline

*196. SHRI RUPCHAND PAL :
SHRI BASUDEB ACHARIA :

(c) whether the project has been delayed by over
21 months;

(d) if so, the reasons for the delay;

Will the PRIME MINISTER be pleased to state :
(a) the present progress of 1442 km. Kandla-

Bhatinda Pipeline Project which was signed in 1993

(b) whether the said project was to be completed

in February, 1995:

(e) whether the nation is losing annually due to this

delay: and

(f) if so, the reasons therefor?
THE MINISTER OF STATE IN THE MINISTRY OF

PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a)

to (f). The work of design and engineering.
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procurement of project materials (except supply of
mamline pipes). construction of mainiine as well as
stations. Telecommunications, Telesupervisory and
Instrumentation on a composite basis was awarded to
a Consortium consisting of M/s. Skodaexport Company
Limited, Czech Republic (Consortium leader). M/s.
Strojexport Co. Ltd.. Czech Republic (member) and
M/s. Larsen and Toubro Ltd.. India (member). The woss
was awarded in August, 1993 with a complictiow
schedule of 18 months and accordingly the work was
to be completed by 28.2.95. This pipeline has been.
however. taken into operation. in phases, from December
1995 to June 1995 and the entire pipeline from Kandla
to Bhatinda 1s 1n operation, except. some of the major
residual jobs of supervisory Cathodic Protection etc.
and the work. In this regard, 1s continuing.

The delay in completion of the project is on account
ot delay in design and detailed engineering.
procurement, construction of pipeline, construction ot
stations, execution of horizontal directional drilling
across 10 perennial canal crossings and execution of
telecommunication, telesupervisory and instrumentation
works. etc.

Durning period of non-operation of the KBPL. there
was an element of higher transportation cost by moving
the products by rail/road instead of the cheaper mode
of KBPL.

MPLADS

*197. SHRI SANAT MEHTA :
SHRI BIR SINGH MAHATO :

Will the Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

(a) whether the Government propose to increase
the annual grant ot Rs. one crore under MPLADS:

(b) 1if so. the details thereof;

(c) whether the Government have received any
representation from the MPs to change the guidelines
ot MPLADS:

(d) it so. the details thereot: and

(e) whether the Government have formulated any
guidehnes for the expenditure of the interest from
MPLADS?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
No, Sir.

(b) Does not arise.

(c) and (d). Majority of the representations received
from the MPs are on the following :

(1) to increase the annual allocation per MP
under the Scheme;
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(i) to relax the cost ceiling of Rs. 10 lakh per
individual work under the Scheme:

() to include purchase of inventory items under
the Scheme:

(iv) to allow Rajya Sabha MPs to choose more
than one district in an year; and

(v) to allow sharing of MPLADS funds and funds
from other sources.

(e) Guidehines of modalities for utilisation of the
interest on MPLADS funds have not been finalised.

[Translation]
Barauni Oil Refinery

‘198. SHRI SHATRUGHAN PRASAD SINGH : will
the PRIME MINISTER be pleased to state :

(a) whether oil refinery established in 1964 at
Barauni has not been expanded while other refineries
set up after that are being expanded:;

(b) whether a proposal for the expansion of Barauni
refinery is pending with the Ministry for the last eleven
months; and

(c) if so, the reasons therefor and the time by which
this refinery is likely to be expanded?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (c). The refinery capacity of Barauni Refinery
which was 1 MMTPA in 1964 has been increased. in
phases, to 3.3 MMTPA. The process units of the refinery
are capable ot processing 4.2 MMTPA due to various
modernisation projects.

I0C’s proposal of expansion of the capacity of this
refinery to 6.00 MMTPA. s under process. for Ist Stage
Clearance.

[English]

H.P.C.L.

*199. DR.T. SUBBARAMI REDDY : Will the PRIME
MINISTER be pleased to state :

(a) whether Hindustan Petroleum Corporation
propose to invest Rs. 10500 crores in the coming years
for entering into exploration and production on the one °
hand and power generation on the other;

(b) it so, whether any concrete proposals in this
regard have already been worked out;

(c) if so, the details thereof; and

(d) the time by which the work on these projects
are likely to be started?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (d). The Hindustan Petroleum Corporation Limited
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(HPCL) has developed plans to invest Rs. 11500 crores
during the period 1997-98 to 2001-2002 on various
ongoing/new projects. Out of this, a sum of Rs. 260
crores 1s proposed to be invested on exploration and
production project and Rs. 160 crores on Power
Project.

HPCL has entered into an MOU with selected
financial institutions for forming a Joint Venture Co. for
exploration and production of hydrocarbons. The
investment in the company is expected to be about Rs.
3000 crores. to be made in a phased manner with
HPCLls equity contribution of approximately Rs. 260
crores. Similarly. HPCL has a proposal to establish a
500 MW petro-fuel based Power Plant at
Vishakhapatnam at an approximate cost of Rs. 1850
crores through a Joint Venture Company. in which
HPCL's equity contribution would be approximately Rs.
160 crores.

The above project proposals are in the
developmental stage and the dates for starting
work on these projects have not been established so
far.

Petroleum Products

“200. DR. M. JAGANNATH : Will the PRIME
MINISTER be pleased to state :

(a) the percentage of petroleum products being
moved now in the country through pipelines:

(b) the steps taken to increase transportation of Oil
through pipelines to make it cost effective:

(c) the problems being faced in this regard; and
(d) the pipeline route selected?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) Percentage of petroleum products being
moved presently through pipelnes is estimated 20.7%
of total consumption of petroleum products in the
country.

(b) and (c). The Government has approved formation
of a holding company and subsidiary joint venture
companies for expeditious implementation of new
pipeline projects. Formation of the joint venture
companies and financing ef the same are under
finalisation stage.

(d) Pipeline projects under implementation are :
(1)  Mumbai-Manmad
(2) Visakh-Rajamundri-Vijayawada
Proposed pipeline network is :
1. Koyali-Ratlam
2. Cochin-Coimbatore-Trichy
3. Mangalore-Bangalore

AGRAHAYANA 13, 1918 (Saka)

Written Answers 42

Loni-Sholapur-Hazarwadi
Kanpur-Lucknow
Bina-Jhansi-Kanpur
Jallandhar-Pathankot-Udhampur
Delhi-Ghaziabad-Roorkee

Vasco-Lunda-Belgaum-Miraj

© 0 ® N > 0 &

Ratlam-Kota

Development of Cryogenic Engine by ISRO

1716. SHRI BADAL CHOUDHRY : Will the PRIME
MINISTER be pleased to state :

(a) the total amount of funds sanctioned for the
development of cryogenic engine by ISRO: and

(b) the total amount already spent on the
development of the engine by ISRO?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI! YOGINDER K. ALAGH) : (a)
The total amount sanctioned for the development of
cryogenic engine by ISRO i1s Rs. 352.19 crores, as
indicated below :

(1) Pre-project funding Rs. 16.30 crores
under Geosynchronous
Satellites Launch Vehicle
(GSLV) Project

(1) Cryogenic Upper Rs. 335.89 crores
Stage Project
(CUSP)
Total Rs. 352.19 crbres

(b) The total amount already spent on the
development of the engine by ISRO is Rs. 136.44
crores.

Cancellation of valid Licences of Deep Sea Fishing

1717. SHRI RAM NAIK : Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state :

(a) whether the Law Ministry has recommended
cancellation of valid licences of deep sea fishing to the
foreign companies;

(b) whether this will send wrong signals to foreign
investors:

(c) if so. the arguments put forward by the Law
Ministry. and

(d) the reaction of Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY) : (a) to (d). Government had constituted a Review
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Committee on Deep Sea Fishing Policy. The Committee
inter-alia recommended that all permits issued for
fishing by Joint Venture/Charter/Lease/Test Fishing
should immediately be cancelled subject to legal
processes as may be required. In respect of this
recommendation. it has been decided that action to
cancel such permits/permissions has to be taken in
consultation with the Ministry of Law in individual cases.
on violation of MZ!I Act, 1981, Rules tramed thereunder
and/or terms and conditions of such letters of permits/
permissions.

[Translation]
Litigation in Service Matters

1718. SHRI JAGDAMBI PRASAD YADAV : Will the
PRIME MINISTER be pleased to state :

(a) the steps proposed to be taken by the
Government to reduce the number of litigation in service
matters;

(b) whether the Central Administrative Tribunal
takes much time to dispose of the cases due to
postponement of the cases, again and again and by
taking long period:

(c) if so, the steps taken to dispose of these cases
immediately and to ensure that decision is taken within
six months on any matter;

(d) whether 1t is also a fact that Members of the
Administrative Services Tribunals retire in a very short
period and thereby making it difficult to two Members
Bench;

(e) whether the Government propose to appoint the
Legal Experts and Judges from the Judiciary Service;
and

(f) if so. the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R
BALASUBRAMONIYAN) : (a) All the Ministries/
Departments of the Governments of India have been
advised to strictly adhere to and properly implement the
prescribed policies. rules, orders etc. so that the litigation
Is reduced to a minimum. Instructions have also been
issued to them to review their staff grievance redressal
machinery, identity the grievance prone areas with a
view to remedying for defects, simplify the rules and
procedures and take steps for fixing time-norms for
disposal of all staff matters.

(b) to (d). No comparative study has been
undertaken to compare the time taken in disposal of
cases by other courts vis-a-vis Central Administrative
Tribunal. Adjournments are granted by the Tribunal in
their judicial capacity. Government has issued
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instructions to all Ministries/Departments to properly and
effectively defend their cases in the Tribunal. Etforts are
also made to fill up the vacancies at the levels If Vice-
Chairman and Member in the Tribunal as expeditiously
as possible in accordance with the provisions of the
Administrative Tribunals Act. 1985

(e) and (f). A Court in the Tribunal consists of one
Member from the judicial stream and th other from the
administrative st'eam. Serving/retired High Court
Judges and Judicial Officers are already being
appointed against the posts of Vice-Chairman and
Judicial Members in the Tribunal.

[English]
Exploration of Gas in Southern Assam

1719. SHRI DWARAKA NATH DAS : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government are aware that oil
exploration in Southern Assam 1s slow as out of total 10
wells only two are operational; and

(b) the steps taken to explore more oil there?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) and (b). The Southern Assam constitutes the South
of Dhansiri Valley and Cachar area. Presently 5 seismic
crews and 4 drilling rigs are deployed by ONGC to
carry out exploration activities in Southern Assam.

Recently Government of India has also awarded
three blocks in Southern Assam for exploration to private/
multinational companies.

Illegal Structures

1720. SHRI 1.L.D. SWAMI : Will the PRIME
MINISTER be pleased to refer to the answer given to
Unstarred Question No. 4398 dated September 4, 1996
regarding illegal structures and state :

(a) whether the information has since been
collected;

(b) if so. the details thereof; and
(c) 1if not; the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI U. VENKATESWARLU) : (a) Yes, Sir.

(b) The details of the cases in which stay orders
were granted by the Delhi High Court as reported by
the Municipal Corporation of Delhi and New Delhi
Municipal Council are given in the attached
Statement.

(c) Does not arise in view of the reply to part (b)
above.
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STATEMENT

List of cases of Stay Orders granted by Delhi High Court against Demolition of Unauthonsed Construction as
Reported by MCD and NDMC

S.No.  Suit No. Title of the case Property No.

1 2 3 4

Municipal Corporation of Delhi

Nerala Zone.:

1. CWP 2504/93 Sh. Prem Chand Garg 19/20. Revenue Estate
Vs. M.C.D. of Singhu Border. Narela
2. CWP 4464/92 . Rama Vihar Welf. Unauthorisedly raising
CWP 8064/92 Residents Assn. of colony Rama Vihar in
: Vs. M.C.D.- village Mohdpur Majara. Delhi
3. CWP 154/95 Rama Vihar Welt. Unauthonsedly raising
CWP 298/95 Ass. Delhi of colony Rama Vihar in
. Vs. M.C.D. Village Mahdpur Majara. Delh

Civil Line Zone :

4. CWP 1326/94 Kusumdeep Shopkeepers : Kusumdeep Commercial
Assn. Vs. M.C.D. Complex. Azadpur

5. CWP 476/95 Invitation Banquet B-52. G.T. Karnal Road
Hall Vs. M.C.D. Indl. Area. Model Town

6. CWP 1574/94 Ravi Bros.Vs. , 1590. Madrasa Road.
M.C.D. Kashmere Gate.

7. CWP 1586/95 Dyerstone Vs. 10. Alipur Road. Civil
M.C.D ) lines.

City Zone :

8. CWP 1319/96 Vijay Kr. Jain Vs. 2393-2403. Chatta
Memo Devi and ors (MCD) Shahji, Chawn Bazar

9. CWP 2666/95 Shanti Devi Vs. Suman 1568-1568-A. Bhagirath
Jain and ors (MCD). Place. Chandni Chowk

Central Zone :

10. CWP 21/93 ' M/s. Meet's Bar-Be A-50. Defence Colony
Que Vs. MCD and Ors..

11. CWP 620/93 Sh. Rajan Mehta Vs. N-1, NDSE-|
M.CD. '

12. CWP 4213/92 M/s. Rajul Departmen- N-9. NDSE-I
tal Store Vs. MCD.

13. CWP 714/93 Sh. Gautam Mahajan 47/1. Friends Colony.
Vs. M.C.D.

14. CWP 164/94 Smt. Sita Rani C-471. Detence
Sharma Vs. M.C.D. Colony.

15. CWP 1068/94 Dr. TR.S. Goel D-104. Detence
Vs. M.C.D. Colony.

16. CWP 2055/94 Sh. Sukhdev Midha E-20. Lajpat
Vs. Bhimsen Rajpal Nagar-Il.

17. CWP 935/95 M/s. Modi Rubber Ltd. Plot No. 4.5, 6 and 7 LSC,

Vs. DDA and Ors. (MCD) __ New Friends Colony.
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1 2
18. CWP 4200/95

Shahdara (North) Zone :

19 CWP 620/95
I.A. 2340/95

S.P. Zone :
20. CWP 321/93

21 CWP 1060/95

22. CWP 2039/94
CWP 3364/94

West Zone :
23. CWP 1852/96
7112/96A
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Smt. Sudarshan
Bhatia Vs. M.C D.

Smt Kalawati Vs.
M.CD

Manav Ratan Vs
Delhi Admn and Ors (MCD)

Smt. Kanta Nagpal Vs.
Krishana Deve and Ors.
MCD)

Sh Roopchand Vs.
MC.D

Ra) Kumar Pahwa and
Ors. Vs, MCD and Ors.
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4

22/139-A D/S.Vikram
Vihar. Lajpat Nagar-1V.

1/11701. Punchsheel
Garden. Shahdara

2670. Bast
Punjabian

3961-65. Phatak Namak

11071, Donwalan

H-3. Rajourn Garden.

Karol Bagh Zone :
24. CWP 1408/95

Co Vs MCD
New Delhi Municipal Council :
(1) CWP 3980/95

Foreign Investment in Housing Sector

1721. SHRI NARAYAN ATHAWALAY
PRIME MINISTER be pleased to state .

(a) whether the US-India Business Council
delegation has urged the Government to consider faw
to facilitate foreign investment in the housing sector:

Will the

(b) if so. the details thereof alongwith the reaction
of the Government thereto. »

(c) whether the Government propose to initiate
changes in the investment policy of housing sector to
promote foreign direct investment to overcome the
backlog of investment in House sector: and

“(d) if so. the details thersot”?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRi U. VENKATESWARLU) : (a) and (b).
The US-India Business Council Delegation have inter-
alia urged the Government to consider foreign investment
in the housing sector. The Delegation has been informed
that the housing sector is presently closed to foreign
investment except for investment by Non-Resident
Indians/Persons of Indian Origin and Overseas
Corporate Bodies predominently owned by them.

Leelanesan Leasing

Gaya Prasad and
others Vs NDMC

4/27. WEA. Karol Bagh.

JJ Cluster Dhobr Ghat
No 1% South Avenue. Delhi.

(¢) and (d). There 1s no such decision at present

Ailotment of LPG Agencies

1722 SHRI SANDIPAN THORAT - Will the PRIME
MINISTER be pleased to state

(a) whether the Government have received any
complaints of irregularnities committed by Oil Selection
Board in allotment of Gas/Petroleum/Kerosene
dealership in Maharashtra during the last three years

(b) it so. the details thereof and the action taken
thereon:

(c) the details of cases where the sclection was
considered invalid and names of the places tor which
dealerships were cancelled:

(d) whether the number of dealerships are being
operated in Maharashtra on adhoc/caretaker basis for
years and action taken for award of such dealerships
through regular selection;

(e) whether delay in reconstitution ot Regional QOil
Selection Board for Western Region has affected
marketing plan and the steps taken in this regard: and

(f) the district-wise details ot marketing plan for
enhancing dealership network of various oil PSUs-
PSUwise for the current year in Maharashtra?
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) to (c). Complaints had been received from time to
time against the irregularities committed by the Oil
Selection Boards including Oil Selection Board for
Maharashtra. Goa, Daman and Diu. Accordingly.
Government issued instructions to the oil companies in
October, 1996, to reject the selections made by the
Oil Selection Boards in violation of Government
guidelines.

(d) Nine (9) retail outlet dealerships and 21 LPG
distributorships were being operating on ad hoc basis
in Maharashtra. Oil companies take action to appoint
regular distributorship against such ad hoc dealerships/
distributorships except in cases where the matters are
subjudice etc.

(e) and (f). Existing selection procedure is under
review of the Government. Oil companywise details of
the retail outiets and LPG distributorships proposed in
the draft Marketing Plan 1996-97 in respect of
Maharashtra are indicated below :

Oil Company RO . LPG
10C 19 16
HPC 4
BPC 5 8

[Translation]
Direct Supply to Kendriya Bhandar

1723. SHRI JAI PRAKASH AGARWAL : Will the
PRIME MINISTER be pleased to state :

(a) whether Government have received suggestions
or requests regarding discontinuance of direct supply
system to the branch stores of Kendriya Bhandar from
the supplies to ensure the qualty of items supplied to
the Bhandar:

(b) if so. the details thereof and the action taken or
proposed to be taken so far by the Government thereon:

(c) if not, the reasons therefor:

(d) whether the Government have received some
complaints regarding re-regularities in direct supply of
items to the branch stores (Kendriya Bhandar) by the
suppliers; and

(e) if so, the action taken by the Government?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL. PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) to (e). While suggestions
have been received for discontinuance of direct supply
system to the branch stores of the Kendriya Bhandar by
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the suppliers. no complaint regarding irregularities in
this regard has been received.

The prevailing system of supply of small number of
items by the approved manutacturers/suppliers direct to
the stores is found to be satisfactory and there is no
proposal to change the same

[English]
Tapping of Energy from Wind and Waves

1724 SHR! MULLAPPALLY RAMACHANDRAN
Will the PRIME MINISTER be pleased to state

(a) whether some private concerns have sought
permussion to tap energy from wind and waves in Kerala
or any other coastal States:

(b) 1t so. give details with reaction of the
Government:

(c) whether Central. State or Private Undertakings
separately or jomntly. are now involved in tapping wave
and wind energy:

(d) it so. give details with production capacity,
allocation of tunds etc: and

{e) whether any foreign country has offered expert
or finanefdl help in this matter?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (SHRI
S. VENUGOPALACHARI) - (a) to (d). A total wind power
capacity of 818 MW has been installed in eight States.
including a capacity of 2 MW in Kerala. This compnses
demonstration projects aggregating to about 50 MW,
which have been jointly tunded by the Centre and
respective State Governments, and commercial projects
aggregating to /68 MW through private investments.
Proposals tor commercial projects are made directly to
the respective States. A joint sector company has been
set up In Madhya Pradesh to establish a Wind Energy
Estate for development ot commercial wind power
projects.

Two expenmental wave power plants of aggregate
capacity 205 KW have been constructed at Vizhinjam.
Thiruvanthapuram in Kerala. A proposal has been made
for installation of a commercial 1 MW wave power plant
off the coast of Andaman and Nicobar Islands by a
Swedish tirm

(e) Technical and financial assistance has been
extended by the Govenment ot Denmark to promote
wind power development in India

NCES-North Eastern States

1725 SHRI UDDHAB BARMAN : Will the PRIME
MINISTER be pleased to state :

(a) the details of the schemes/projects taken up to
generate energy from non-conventional energy sources
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in Eastern and North Eastern States during the last five
years, State-wise; and

{b) the number of schemes taken up or to be taken
up dunng the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (SHRI
S. VENUGOPALACHARI) : (a) Ministry of Non-
Conventional Epergy Sources has been implementing
a wide range of non-conventional energy programmes/
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schemes/projects, such as. Biogas Programme, Biomass
Gasification Programme, Solar Energy Pragramme
Improved Chulha Programme, Small Hydro Projects and
Wind Energy Programme to generate energy from non-
conventidnal spurces in the whole country including in
the Eastern and North-Eastern States. State-wise non-
conventional energy systems and devices installed
through such progxammes in those States during the
Jast ® years are given in the attached Statement All
these scheme would continue during the current year
also.

STATEMENT

.

Non-conventional Energy Sources in Eastern and North-Eastern States

Programmes/scheme-wise achievements durning the last 5 years.

Water Stand- Solar Solar  Small Solar SPV*

S No Eastern and Famiy Comm- Impro- *SPV Bio-
North-Eastern Biogas unity/ oved Water mass Pump- alone Coo- Ther- Hydro Phot- Power
State concerned Plants Insti- Chutha Pumps Gasi- ing Syst-  ker mal Power ovol- Plants
(Nos ) tutional (Nos ) (Nos} her Wind- ems Devt- Proj- taic  (KW)
Biogas (capa- mills ces ects Ligh-
Plants city (m? No ting
(Nos ) in KW) Colle- (MW) Systems
ctor {Nos )
area)
1 Andhra Pradesh 194 24829 28 3 (120) 355 98 7 (16) 1957 52
2 Assam 7699 16852 52 5 (23) 3 6 80 150 3 (145) 844
3. Bihar 28718 3 366953 12 (200 30 730 1006 2 (100) 5906
4 Manipur 603 30440 - 72 440 2 (020) 560
5 Meghalaya 210 - 2000 2 332 152 6 (9390) 1420 277
6 Mizoram 498 15500 48 33 2 (310) 2442
7 Nagaland 298 - 3648 6 (862)
8 Ornssa 58652 21 767415 - 1645 501 1 (300) 2385 4
9 Sikkim 1067 22576 170 1 (010) 122
10. Tripura 424 10957 - 107 3 (550) 539 -
11 West Bengal 50925 14 25939 17 (55) - - 3175 9334 - 2901 39,

* Solar Photovoitaic

Improvement in Transmission System

. 1726. SHR! N.J. RATHWA
MINISTER be pleased to state

(a) whether aﬁy agreement has been signed
between the National Power Transmission Corporation
Limited and the Central Power Research Institute for
the improvement of transmission system and designing
of power plants;

{b) it so. the details thereof; and
{e) the time by which it 1s likely to be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (SHRI
8. VENUGOPALACHARY) : (a) to (c). A Memorandum of

. Will the PRIME

Understanding was signed between Powergnd (earher
named as National Power Transmission Corporation
Ltd ) and Central Power Research Institute (CPRI)
Bangalore on 29th June, 1992, aiming at long term
participative cooperation in respect of R and D efforts
related to High voltage Transmission System. The
following two R and D projects were identified and
taken up jointly with CPRI :

1. Measurement of AC/DC fields in Transmission
lines and sub-stations.

it. Performance evaluation of lnsulator string
with-defective insulators.

Both the pro;ects were successfully completed and
final report have been submittet by CPRI in November,
19986.
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[Translation]

Recommendations of UPSC

1727, SHRI JAI PRAKASH (HARDOI) : Will the

PRIME MINISTER be pleased to state .

(a) whether there has been delay on the part of
certain Mimistnes/Departments in implementation of the
recommendations ot the Umon Publhic Sewvice
Commission in the case of appointing the candidates
selected by the Commission:

(b) it so. the details thereot:

(¢) whether the Commission has given certain
suggestions to the Government in the regard.

(d) it so. the details thereof: and

(e) the time by which the Government likely to take
action thercon?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL. PUBLIC GRIEVANCES AND
PENSIONS AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
S R. BALASUBRAMONIYAN) : (a) Union Public
Service Comnmussion have reported in  their
Annual Reports that in a number of cases. offer
of appointment to the candidates recommended
by UPSC has been delayed by more than six
months.

(b) A statement is annexed.

(c) to (e). The Commission have given certain
suggestions in the context of delay in issue of ofter of
appointment caused by belated receipt of police
verification reports. The Government have already
accepted some of the suggestions given by the
Commission. It will be observed from the enclosed
statement that the number ot cases of delay in issue of
otfer of appointment to candidates recommend by the
Commission have come down from 2303 in 1992-93 to
1202 In 1994-95.

STATEMENT

Cases of Recruitment through' UPSC Where offers of
Appointment Were Delayed

Year By Intervrnewi By Examination Total
1992-93 1051 1252 2303
1993-94 803 1250 2053
1994-95 455 752 1202

(Information based on UPSC's Annual Reports)
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[Enghish]
Seismic Observatory in Antarctica

1728. SHRI PARASRAM BHARDWAJ
SHRI MANIKRAO HODLYA GAVIT

Will the PRIME MINISTER be pleased to state

(a) whether the Government have decided to set up
a Seismic Observatory in Antarctica near the permanent
station. Maitri. in the near future.

(b) if so. the details thereot:

(¢) whether any geo-physical survey over the ice
has been conducted by any Indian Expedition to study
the magnetic charactenstics of the bed-rock beneath
the 1ce-cover. and

(d) 1f so. the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
Yes, Sir

(b) Studies on seismic activities trom Antarctica will
be undertaken for the tirst time trom the Indian station
by the scientists trom the CSIR Laboratory. namely, the
National Geophysical Research Institute (NGRI).
Hyderabad. In the 16th Expedition a scientist from NGRI
will 1dentify a suitable location in the Schirmacher
Oasis region of Antarctica where this observatory can
be commissioned. Subsequently, it is proposed to set
up a digital broad band seismograph as a part of the
Seismic observatory with the tollowing scientific
objectives

(1) To monitor and study the frequency and
strength of seismic activity in Antarctica.

() To record seismic shocks originating over
the Indian Ocean Sector of the Southern
Oceans.

(1) As a part of world wide seismic network, 1t is
envisaged that the data generated from this
Observatory will help to delineate the deep
geological structure ot Antarctic and also the
gross seismic features of the earth as a
whole.

(c) Yes, Sir. B

(d) The geophysical exploration of the shelf ice
region and the area between Schirmacher and Wolthat
mountains was carried out using magnetic & gravity
measurements. This includes helicopter borne magnetic
survey in an area meausring 100 X 100 km lying
between Schirmacher Oasis and Wolthat mountains.
This has yielded a 2-D spectral image of the gross sub-
topographic features of the area. The basement depth
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is very shallow showing a number of geological faults.
The glacial thickness 1s slightly more than 1 km and the
crustal boundary 1s estimated to be of the range
between 32 to 38 kms.

Shifting of Headquarters of PSUs

1729 SHRIMATI MEIRA KUMAR : Will the PRIME
MINISTER be pleased to state

(a) whether the Government had formulated any
scheme for shitting headquarters of Public Sector
Undertakings to places outside NCT of Delhi:

(b) if so. the outcome of the plan: and
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(c) the name of PSUs which still have their
headquarters in the NCT of Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) to (c). Yes,
Sir. 24 Public Sector Undertakings were identified for
being shitted out of Delhi as a part of measures for
decongesting Delhi. Out of these 24 Undertakings. 4
units have already shifted out of Delhi. A list of 24 units
identified for shifting is given in the Statement-1 attached.
The list of Public Sector Undetakings which have
already shifted out of Delhi is given in Statement-ll
attached.

STATEMENT-

List of Public Sector undertakings to be shifted out of Delhi

S.No. Name of the Public Sector Undertaking

1. National Seeds Corporation Ltd.
2. State Farms Corporation of India Ltd.
3. Central Warehousing Corpn.

4. Food Corporation of India.

Helicopter Corporation of India.
Airlines Allied Services Ltd.

India Roads Construction Corpn.

© ®» N o 0

National Small Industries Corpn.

it National Fertihser Corpn. Ltd.

11, Fertihiser Corpn. of India.

12. Hindustan Fertihser Corpn. Ltd.

13. Pyrites, Phosphates and Chemicals Ltd
14, Paradeep Phosphates Ltd.

15. Indo-Burma Petroleum Co. Ltd. (Chem.Div.)

16.  National Hydro-Electric Power Corpn.

17. National Textiles Corporation (Delhi Punjab & Rajasthanj. Ltd.

"18, Minerals & Metals Trading Corpn. of India Ltd.
19.  State Trading Corpn. India Ltd.

20. National Thermal Power Corpn. Ltd.

21.  Rural Electrification Corpn. Ltd.

22.  National Project Construction Corpn. Ltd.

23. Bharat Heavy Electricals Ltd.

24. Cement Corporation of india.

Status of office to be

Hospital Services Consultancy Corpn. of India Ltd.

Headquarters
-do-
Regional office and Construction Cell

Central training institute and zonal office
(North)

Headquarters
-do-

-do-

-do-

Regional Office
Headquarters
-do-

-do-

-do-

-do-

-do-

-do-

Regional unit
Headquarters
-do-

-do-
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STATEMENT-II

List of Public Sector Undertakings shifted out of
Delhi

Ministry of Water Resources
(a) National Project Construction Ltd. renamed as
Rashtriya Priyojana Nirman Nigam Ltd.
Ministry of Chemicals and Fertilizers
(a) Pyrites. Phosphates & Chemicals Ltd
(b) Paradeep Phosphates Ltd

Ministry of Petroleum & Natural Gas

(a) Indo-Burman Petroleum Co. Ltd.

Sewerage Schemes in Coastal Towns

1730. SHRI N.K. PREMCHANDRAN
PRIME MINISTER be pleased to state :

(a) whether the Government have called for the
status and proposals of the sewerage treatment tacilities
from the selected towns along the coastal belt;

Will the

(b) it so, whether the Government ot Kerala had
submitted any proposals for the same; and ~

(c) if so. the present status of the said proposals?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR U. VENKATESWARLU) : (a) Yes, Sir.

(b) Yes. Sir

(c) The Government of Kerala had forwarded a
preliminary status report of sewerage scheme in 10
coastal cities for exploring the possibility of external
funding from the Global Environment Facility through
the Ministry of Environment & Forests/Department of
Ocean Development. The external funding has not
matenalised so far.

Treatment of Sewage

1731. SHRI SOUMYA RANJAN : Will the PRIME
MINISTER be pleased to state :

(a) whether the Government have formulated any
project for the treatment of sewage-siudge through
Gamma Irradiation in the country; and

(b) it so, the details of the estimated cost and the
places where it is proposed to be commissioned and
the capacity of the plant?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) and (b).
Ministry of Environment & Forests had carried out a study
for disinfection of sewage sludge using gama irradiation
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in collaboration with Bhabha Atomic Centre, at Baroda
in 1993-94. Due to limitation on source matenals. high
capital and operation costs of the plants. the technology
has not been found to be economically viable.

[Translation]
Scientific Research

1732. SHRI SANTOSH KUMAR GANGWAR
SHRI DINSHA PATEL

Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state :

(a) whether it is a fact that India’s contribution in
Global Scientific Researches is dechning:

(b) 1t so, the details thereof in past 15 years;

(c) whether according to international science
magazine India’'s position has reached from 8th to 15th
place in scientific researches: and

(d) if so, the incentives being offered to scientists?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHR! YOGINDER K.ALAGH) : (a)
to (c). No Sir, There are diverse parameters to measure
the contribution of national scientific research to the
global eftort. One such measure is the number of patents
granted in USA to the nationals of a country, by this
count India’'s performance improved significantly. As
compared to 9 patents granted in 1981, the number
granted in 1995 was 38, a fourfold increase. Increasingly.
that patents are being considered as a more reliable
yardstick for a country's scientific output. India’s
dechining position in research has been alleged in a
letter t6 the Editor of the journal ‘Nature’ on the basis
of the publication count of papers in journals covered
by the Science Citation Index (SCI). As no information
has been given in the letter regarding the compatibility
to parameters such as number of journals. subjects.
etc. used for making the comparison, the claims cannot
be substantiated.

(d) The Government is encouraging publicly funded
organisation such as, CSIR, ICAR and ICMR to share
with thenr scientists financial returns realised from their
researches.

[English]
Deep Sea Fishing

1733. SHRI A.G.S. RAM BABU ~ Wil tric Minister
of FOOD PROCESSING INDUSTRIES be pleased to
state :

(a)

(b) if so, the reasons therefor and by when; and
c)

(c) the steps taken by the Government to protect
the interests of persons involved in deep sea fishing?

whether it is proposed to ban deep sea fishing:



59 Written  Answers

THE MINISTER OF THE MINISTRY OF FOOD
PROCESSING INDUSTRIES (SHRI DILIP KUMAR RAY)
(a) No. Sir.

(b) and (c) [Does not anse.
Allotment of Kerosene

1734. SHRI CHURCHILL ALEMAO
PRIME MINISTER be pleased to state

Will the

(a) the total guota of kerosene allotted to the state
ot Goa per month,

(b) the portion of this quota sold on ration cards:
(c) the portion sold in the open market: and

(d) the rate fixed by the Government for sale of
kerosene n tair price shops and open market?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRIT. R. BAALU):
(a) The monthly quota of kerosene for the State ot Goa
dunng 1996-97 is 2306 MTs.

(b) and (c). The Central Government makes bulk
allocation of kerosene to States/U1s Its retail distnibution
within the State 1s the responsibility of the State
Government. The kerosene allocated by the Central
Government 1s no meant for sale in the open market.

(d) The State Government fixes the price of kerosene
to be sold though tair price shops and to industries. The
ex-storage prices of domestic and industrial kerosene
charged by oil companies exclusive ot excise duty as
on date are as under :
Domestic Kerosene
Industnal Kerosene

Under the Parallal marketing Scheme. private
parties are allowed to import and market kerosene at
market-determined prices

Crude Production

1735. SHRI DINSHA PATEL
MINISTER be pleased to state :

- Will the PRIME

(a) whether Government of Gujarat have recquested
the Union Government for additional grant of Rs.100
crore for production cost of crude oil;

(b) it so, the action taken by the Government thereon
so far:

(c) whether similar proposals have been received
from the other crude ol and gas producing States; and

(d) if so. the detalls thereof. State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
(a) No, Sir.

(b) to (d). Do not arise.
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Central/Centrally Sponsored Schemes

1736. SHRI MUKHTAR ANIS : Will the Minister of
PLANNING AND PROGRAMME IMPLEMENTATION be
pleased to state :

(a) whether the Government have reviewed the
progress of major-Centrally sponsored projects under
execution;

(b) if so. the original estimated cost and date of
completion and the latest estimates of cost and date of
completion, Project-wise:

(c) the financial loss involved, project-wise.
including the loss due to non-completion in time; and

(d) steps taken to identity the reasons for the delay
and to expedite the execution?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K.ALAGH) : (a)
and (b). Yes, Sir, the Government have been regularly
monitoring thie progress of Central sector projects. The
project-wise original estimated cost and date of
completion and latest estimated cost and date of
commissioning are given in the quarterly Project
Implementation Status Report for the quarter ending
January-March, 1996. A copy of the report is available
in the Parliament library.

(c) Delay in the execution of the projects ultimately
results in delay in benefits likely to accrue from the
project and the consequential losses in various sectors
of economy. It would not be possible to quantity the
financial losses with any degree of precision from the
delayed projects.

(d) Projects faced various types of problems
resulting in time and cost overruns. List of various factors
leading to time and cost overrun is enclosed (Statement
No.l). measures being taken by the Government vary
from project to project and time to time. Measures
generally taken to improve the pace of implementation
are enclosed (Statement No.ll). As a result of various
measures being taken by the Government to check time
and cost overrun, the projects sanctioned in the recent
past are expected to face less problems in
implementation.

STATEMENT-I

The various causes for delay in the completion of
projects, identified by the DPI, as a result of monitoring
and analysis of the reports received from project
authorities, can be summed up as follows:

l. Delay in land acquisition.

1. Delay in obtaining clearance from forest/
environment angle and lack of advance
action for development of infrastructure.

. Inadequate project preparation.
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V. Delay in tie up of adequate funds and
sources of funds Budgetary internal
resources, extra budgetary and external
aid).

V. Delay in finahsation of detailed
engineering, release of drawings and
delay in availability of fronts.

VI Frequent Scope changes.
VII. Delay in tendering and ordering.
Vili, Lack of deleneration of responsibility with

the Consultant and the project
organisation.

IX. Inadequate supply of inputs.

X. Non-Sequential and delayed supply of
fabricated equipment.

Xl. Non-sequential and delayed supply of
fabricated equipment.

XII. Teething troubles due to mal functioning
of equipment.

Xii. Selection of unproven technology.

XIV. Difficult geology at the project site.

XV. Poor project management practices.

According to the analysis carried out in the DPI in
respect of the Central Projects indicates the following
major causes of Cost escalation.

I Change in statutory duties like excise,
customs, sales tax etc.

1. Variation in foreign exchange rates

. Higher cost of environmental safeguards
and rehabilitation measures.

V. Higher cost of land acquisition due to
higher compensation demanded by land
owners.

V. Change in the scope of project.

VL. Higher prices being quoted by the bidders
in certain disturbed areas.

VIl Under estimation of original cost estimate
and

VIil. General price rise.
STATEMENT-lI

Steps taken by the Government to streamline for
preparing the original estimates and implementation
of projects

(i) Two-stage project approval to ensure
adequate preparation, environmental and
other clearances and infrastructure
planning at stage | before a project is
finally approved for implementation at
stage |l.

(ii) Intensive monitoring of projects at various
levels. This enables the monitoring
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agencies to identify constraints and help
the management I1n taking remedial
measures.

() Indepth critical review of the progress by
the project authorities and Administrative
Ministries.

(iv) Setting up of Task Force/Empowered
committees for speedy finalisation of
contract packages. solving land
acquisition and other problems.

(v) Close follow up by the Department of
Programme Implementation, concerned
administrative Ministries and project
authorities with the State Government.
equipment suppliers. contractors,
consultants and other concerned agencies
to minimise delays.

(vi) Inter-ministrial coordination and

interaction.

(vii) Emphasis on preparation of realistic
project implementation plan

(viil) Review by the Committee of Secretaries
of the Specific Projects facing constraints.

Refuelling Facility at Imphal Airport

1737. SHRI ISWAR PRASANNA HAZARIKA : Will
the PRIME MINISTER be pleased to state :

(a) whether there is refuelling facility at Imphal
Airport;

(b) if not, the qu®mfity of extra fuel to be carrned
from the immediately preceding airports like Guwahati
in the case of Air Bus A 320 flights to Delhi:

(c) whether it results in reduction in number of
passengers that can be carried in the flights to and or
via Imphal and it results in loss to IAC; and

(d) the steps the Government are taking to install
fuelling facility at Imphal Airport to avoid-these lusses
and public inconvenienc?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND MATURAL GAS (SHRI T.R. BAALU)
(a) Yes, Sir. There are parmanent refuelling facilities at
the Imphal Airport operated by the Indian Oil Corporation
Ltd.

(b) to (d). Do not arise.

Roads in Delhi

1738. SHRI RAMSAGAR : Will the PRIME
MINISTER be pleased to state :

(a) whether the condition of roads in Delhi become
deplorable after ever rains;

(b) if so, the reasons therefor;

(c) the corrective steps being taken in this regard,
and ’ '



63 Written Answers

(d) the normal life of a road in Delhi and whether
due supervision is not maintained by the Authorities
concerned while the roads are being repaired/relaid?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U VENKATESWARLU) : (a) to (c). No,
Sir. However, in few places on account of
unprecedented/intermittent rains and excessive traffic
some damage occurs in the form of potholes. After the
rains, repairs/resurfacing of the roads is undertaken by
the concerned agencies.

(d) The normal life of a road with premixed
bituminous sufacing i1s taken between two to three years
whereas in the cases of bituminous dense carpet
surfacing. the lite of a road in taken as five years
depending open the traffic load. Due supervision and
care is taken by the concerned authorities while relaying/
repairing roads.

[Translation]
Increase in Water Tax

1739. SHRI JAGAT VIR SINGH DRONA : Will the
PRIME MINISTER be pleased to state :

(a) whether there has been an exhorbitant increase
in water tax and framing of a new law for collecting
water tax by Kanpur Water Authority; is violative of
rules;

(b) if so, whether the Government propse to defer/
scrap this law;

(c) if so. the details thereof; and
(d) it so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN AFFAIRS AND EMPLOYMENT AND MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (DR. U. VENKATESWARLU) : (a) No, Sir.

(b) to (d). Question do not arise.

Supply of Wheat

1740. DR. BALIRAM : Will the PRIME MINISTER
‘be pleased to state :

(a) whether the ration Depot of Kendriya Bandar
H-Block in Gole Market Delhi has not been supplied
with wheat for the last two months;

(b) if so, the reasons thereof; and

(c) the steps being taken by the Government to
make proper arrangement of the supply of wheat to the
above mentioned depot?

THE MINISTER OF STATE IN THE MINISTRY OF
FERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
ARD MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R.
BALASUBRAMONIYAN) : (a) The Fair Price Shop
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attached to the Kendriya Bhandar Store at H Block in
Gole Market i.e. Kali Bai Store (FPS No. 2204) has
been having adequate stock to wheat.

(b) and (c¢). Do not arise.
[English]
Kashmiri Militants

1741, SHRI GULAM RASOOL KAR : Will the PRIME
MINISTER be pleased to state :

(a) the number ot Kashmiri Militants who are in jail
outside the Jammu and Kashmir;

(b) whether the Government are proposing to
transfer them to Jammu and Kashmir jails, and

(c) it not. the reasons theretor?

THE MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.R
BALASUBRAMONIYAN) : (a) As per available
information. there are 66 J & K prisoners in Jails outside
the State of J & K.

(b) and (c). Some persons arrested by the J & K
authorities had been lodged in Jails outside the State
due to lack of adequate accommodation in Jails in J &
K. As and when accommodation becomes available
these prisoners are transterred back to the State.

LPG Agencies

1742. SHRI DILEEP SANGHANI :

SHRI SATYAUITSINH DULIPSINH
GAEKWAD :

Will the PRIME MINISTER be pleased to state :

(a) the number of LPG agencies allowed to biturcate
during the last year State-wise, which were allotted on
partnership basis;

(b) the number ot such cases under consideration;
and

(c) the policy and rules being followed by the Govt.
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATRUAL GAS (SHRI T.R. BAALU):
(a) During the last three years i.e. 1993-94 to 1995-96.
two (2) LPG distributorships have been allowed to be
bifurcated on compassionate grounds.

(b) Two.

(c) Generally, biturcation is not allowed. However.
biturcation of an LPG distributorship has been permitted
on compassionate grounds or some other extraordinary
circumstances in deserving cases.

LPG Connections

1743. SHRI V. DHANANJAYA KUMAR : Will the
PRIME MINISTER be pleased to state :

(a) whether there is a proposal to declare Dakashina
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Kannada and Kodagu Districts 1n Karnataka state as
Hilly Region and provide LPG connections for domestic
purposes to the consumer on demands;

(b) the number of LPG agencies functioning in these
districts and the number of existing LPG connections:

(c) the number of consumers in the waiting hst of
so since how long; and

(d) the time by which LPG connections are likely to
be given to all the waiting consumers?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU)
- (a) No. Sir. LPG connections are released on demand
in the hilly areas at altitude of above 4500 ft. from
1.1.96 and in hilly areas at altitudes between 2000 ft
and 4500 ft. from 1.4.96. Dakshina Kanada and Kodagu
Districts have not been considered as hilly regions, in
the hist of hilly areas prepared by Planning Commussion.

(b) and (c). The information 1s given as under:

No. of Existing Waiting

Distributors  Customer list
population
Dakshina Kannada 26 113271 53060

Kodagu 3 24293 4670

(d) New LPG connections are released in a phased
manner throughout the country including Dakshina
Kannada and Kodagu District in Karnataka State
depending upon the availability of LPG new customer
enrolment plant, waiting list, slack available with the
distributors of the area and their viability. LPG is not an
allocated product and no advance allocation is made.
All the people in the waiting list in the country are hkely
to be provided with LPG connections in the next four/
five years.

[Translation]
Solar Energy

1744. DR. G.R. SARODE : Will the PRIME
MINISTER be pleased to state -

(a) the details of the institutions engaged in
production of solar energy; and

(b) the details of the subsidy given to these
institutions; State-wise and institution-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. 5.
VENUGOPALACHARI) : (a) and (b). A number of
manufacturers in both the public and private sectors are
engaged in the production of devices and systems to
harness solar energy for generating electricity - related
applications like rural lighting, water pumping and rural
telecommunications, and for generating heat for use in
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applications such as. water heating, cooking, and drying
These devices and systems are being utilised by a
large number of organisations and individuals

At present. a central subsidy of 50% of the ex-
works cost of solar photovoltaic systems 1s being
provided for domestic and community lighting and village
level small power plants to users under the socially
oriented scheme. The subsidy for solar lanterns 1s
Rs.1500/- per lantern. The subsidy distursed to the states
tor these solar photovoltaic devices during 1995-96 s
given in the enclosed statement. These subsidies
provided by MNES are routed through the State Non-
Conventional Energy Development Agencies. Further,
soft loans at interest rates of 2.5% tor rural areas and
5% tor others are being provided by the Indian
Renewable Energy Development Agency. the financing
arm of MNES to individuals and institutions purchase of
solar photovoltaic devices/systems. Under another
programme, solar photovoltaic water pumps for
agriculture and related users are also being supplied
tor which a subsidy @ Rs.125/- per peak watt of
photovoltaic capacity i1s available to users through the
solar pump manufacturers subject to a maximum of
Rs.1,50,000/- per pump. A soft loan 6t upto Rs. 1,00.000/
- at 5% interest is also available to users in addition to
the above subsidy.

For promoting solar water heating systems soft
loans are being provided to users through the Indian
Renewable Energy Development Agency (EREDA) and
Canara Bank under an interest subsidy scheme. IREDA
provides soft loans for industrial and institutional
systems (at interest rates of 8.3 % to industrnies and 5%
to non-profit making organisations respectively) and for
domestic systems through its financial intermediaries
(at @ maximum rate of 5% to end users)

Canara Bank provides soft loans for domestic users
and small establishments at an interest rate of 5.5%.
The Canara Bank scheme is at present operational in
Bangalore, Mangalore, Mysore, Delhi, Madras and Pune,
A rebate of 0.5% on the above interest rate is available
for installation ot Solar Collectors certified by the Bureau
of Indian Standards. The interest subsidy schemes of
IREDA is also applicable to other solar thermal products,
such as solar driers, and solar stills for water purification

STATEMENT

Subsidy provided to various States/UTs under Solar
Photovoltaic Programme of MNES in 1995-96.

S.No. State/UT (Rs.in lakhs)
il 2 : 3

1. Arunachal Pradesh 13.50

2. Assam 3.75

3. Bihar ’ 74.47
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4 2 3
4. Gujarat 32.50
5 Haryana 60.08
6. Himachal Pradesh 147.20
7. Jammu & Kashmir 173.26
8. Kerala 170.51
9.  Manipur 5.00
10. Meghalaya 10.25
11. Ornissa 26.30
12. Tripura 63.51
13. Uttar Pradesh 569.32
14. West Bengal 108.58
15 Delhi 32.73
[Englih]

LPG Connections

1745. SHRI K.C. KONDAIAH : Will the PRIME
MINISTER be pleased to state :

(a) the total number of LPG connections given in
Karnataka by various Oil Corporations;

(b) the monthly requirement of LPG refills of
Karnataka both domestic and commercial;

(c) whether it has come to the notice of the
Government that there is short supply of LPG refills in
Karnataka for the last two months;

(d) if so, the reasons for the same;

(e) the steps taken to ensure regular supply of
required number of LPG refills in Karnataka; and

(f) whether the shortage of LPG refills in Karnataka
was due to diversion of Karnatakas quota to Tamil
Nadu?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI T.R. BAALU):
‘a) The total number of LPG consumers enrolled with
distributors of PSUs OQil Companies in Karnataka as on
1.10.96 is 13.69 lakhs.

(b) The monthly requirement of Domestic LPG refills
in the State of Karnataka is 14818.6 MTs. No separate
estimation of the LPG requirement for commercial
consumption is made which is supplied in both packed
and bulk.

(c) to (e). The demand of the existing consumers of
LPG in the country including the state of Karnataka,
who are enrolled with the distributors of Public Sector
Oil Companies, is by and large being met in full.
Temporary backlogs that may arise are learned by
augmenting LPG supplies through operation of bottling
plants for extended hours and on holidays and by
arranging supplies from bottling plants in adjoining
areas.

(f) No, Sir.
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Programme for Ocean Development

1746. SHRI P.R. DASMUNSI
MINISTER be pleased to state :

(a) the details of the programmes which are
expected to be taken up for ocean development during
the 9th Five Year Plan:

- Will the PRIME

(b) the special emphasis made for Bay of Bengal
area; and

(c) the projects now in progress for mantime
research units both at Indian Navy and Merchant Navi
level?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY (SHRI YOGINDER K.
ALAGH) : (a) The major programmes proposed to be
taken up by the Department of Ocean Development
during the 9th Five Year Plan (1997-2002) are as follows:

- Continuation of the Antarctic cruises and
related research activities. establishment of
summer camp and facilities at Maitn,
Antarctica. 1n accordance with the
requirements of the recently ratified protocol
on Environmental Protection to the Antarctic
Treaty and support of contemporary Scientific
research 1n areas of Polar Sciences in an
integrated way with an outlay of about Rs.
180.50 crores:

- As Pioneer Investor and member of the
Council of International Seabed authority
under investor's category towards
development of technologies and pilot plants
for assessing techno-economic feasibility of
deep sea mining and extractive metallurgy
along with survey and environmental impact
assessment under Polimetallic Nodules
programme with an outlay of about Rs.182
crore;

- Continuation of the mission mode
programmes of National Institute of Ocean
Technology. involving an outlay of Rs.75
crore;

- Establishment and operationalisation of
ocean observation and information services
to generate and supply ocean and coastal
data products for different users with an outlay
of Rs. 105 crore;

- Development of drugs form sea for anti-
diabetic, anti-viral, anti-amoebic, anti-anxiety
and larvicidal activities with potential
marketing of two drugs as traditional
medicine and clinical trials towards the
development as modern medicine with an
outlay of Rs.12 crore;

- Delineation of the continental shelf to extend
India’s jurisdiction in the ocean beyond EEZ
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for resource exploitation with an outlay Rs.
42 crore:

Implementation of Coastal Ocean Monitoring

and Prediction System (COMAP -,
programme and operation and mainternncg
. of Coastal Research Vessecls involvie gh

outlay of Rs 52 crore:

- Continuation ot basic research @
manpower development programmes. coastal
and lIstand Development programmes.
augmentation of  manpower at the
headquarters and attached offices.
administrative and other support etc..
involving a total expenditure of Rs.56.30
crore.

Integrated Coastal and Marine Area
Management Programmes including Marine
Bio-diversity and pollution monitoning of the
coastal waters with an outlay of about Rs. 61
crore.

Procurement of a multipurpose
oceanographic research vessel for
Polymetallic Nodule programme: technology
demonstration and techno-economic
feasibility  study for exploitation of
phosphorites. study of Hydrothermal
mineralisation 1n the Andaman Sea: Bengal
and Andaman Fan and Cobalt nch crust in
the Central Indian ocean, with an outlay of
Rs.103 crore

- Assessment of marine Living resources
beyond 70 m depth and their ecological
correlation, mariculture, marine ornamental
fish culture and sea weed culture. involving
an outlay of Rs.31.60 crore.

(b) The proposed ocean development programmes
with special emphasis to the Bay of Bengal area during
the 9th Five Year Plan. include :

Provision of assistance to some of the
Universities located in the east coast for
establishing Centres of Excellence in Marine
Sciences;

- Assessment of the Marine Living Resources
in the Indian Exclusive Economic Zone (EEZ).
covering the Bay of Bengal area:

Mariculture of Seabass in Andaman Islands,
lobsters in Gulf of Mannar and mud crab in
Orissa; marine Ornamental Fish Culture and
Seaweed Culture in Andaman and Gulf of
Mannar.

- Pollution monitoring. coastal and Marine
Area Management and Marine Bio-diversity:

Provision of Ocean Observation and
information Services to the Coastal
Community and other user agencies:

- Geomorphological studies of Bengal and
Andaman Fan (BENFAN), crust-mantle
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processes related to hydrothermal
mineralisation in the Andaman sea. etc.

(¢) Information is being collected and will be laid
on the Table of the Sabha

Rural Electrification

1747. SHRI D.P. YADAV
SHRI SANTOSH KUMAR GANGWAR

Will the PRIME MINISTER be pleased to state :

(a) the total number of villages have been electrified
in the country till date. State-wise;

(b) whether the rural area of Sambhalpur of District
Muradabad, Uttar Pradesh had been electrified;

(c) if not. the reasons therefor; and

(d) the ime by which all the villages of the country
particularly villages of Uttar Pradesh are likely to be
electrified?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S
VENUGOPALACHARI) : (a) As per available information.
as on 30th September, 1996, 5,02.482 villages in the
country have been electrified. State-wise details are
given in the attached statement.

(b) and (c). There are 495 inhabited villages in
Sambhal Tehsil of Moradabad District, out of which 481
villages have been electrified. The balance 14 villages
in Sambhal will be taken up in the coming years.

(d) The remaining unelectrified villaggs in the
country, including those of Uttar Pradegh. will be
electrified during the 9th and subsequent tive years
plans subject to the availability of funds and other inputs.

STATEMENT

Progress in Electrification of Villages upto
Septmeber, 1996

S.No. States

Total Achievement
to the end of Sept.96

1 2 3

1. Andhra Pradesh 27358

2. Arunachal Pradesh 2280

3. Assam 21887 (a)
4. Bihar 47822

5. Goa 377

6. Gujarat 17892

7. Haryana 6745

8. Himachal Pradesh 16761

9. Jammu & Kashmir 6277
10. Karnataka 26483
11. Kerala 1219
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12 Madhya Pradesh 67844

13 Maharashtra 39106

14 Manipur 2033

15, Meghalaya 2467 (d)

16 Mizoram 727 (c)

17. Nagaland 1099

18 Orissa 34123

19. Punjab 12342

20. Rajasthan 30754

21 Sikkim 405

22. Tamil Nadu 15822

23. Tripura 3640

24. Uttar Pradesh 86665 (d)

25. West Bengal 29234
Total 501362
UTs 1120

o G. Total 502482

(a) As on 3/96 (b) As on 5/96 (c) As on 6/96
(d) As on 8/96

Deep Sea Fishing

1748. SHRI P.C. THOMAS : Will the Minister of
FOOD PROCESSING INDUSTRIES be pleased to
state

(a) whether deep sea fishing 1s allowed in India
Ocean. Bay of Bengal and Arabian sea;

(b) whether licences have been issued for several
ships or vessls for deep sea fishing;

(c) whether fishing by mechanised trawlers are
detrimental to the interests of traditional fishermen of
Indian coasts;

(d) whether Government have taken any steps to
safeguard the interests of such fishermen;

(e) if so. the details thereof; and

(f) the present policy of the Government on deep
sea fishing and use of mechanised trawlers?

THE MINISTER OF STATE .OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI DILIP KUMAR
RAY) : (a) Yes, Sir.

(b) Yes. Sir.

(c) to (f). Specitic areas are earmarked for fishing
by traditional fishermen and small mechanised fishing
vesels below 20 metres length within territorial waters
in the States under their Marine Fishing Regulation
Acts/Rules. The areas exclusively rerved for traditional
fishermen range from 5-10 kms from the shore and
mechanised fishing vessels below 20 metres can fish
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only beyond these areas. These rules/rugulations help
to prevent conflicts between these two sectors and also
satequard the interests of traditional fishermen. The
Government of India has been allowing operation of
deep sea fish'ng vessels in the Indian EEZ under charter
scheme of 1981 and 1986 and under the New Deep
Sea Fishing Pulicy, 1991 involving Joint Venture, easing
and Test Fishing apart from acquistion of Indian owned
vessel's. It has t.ecen decided to rescind the 1991 deep
sea fishing policy.

Non Government Organisations

1749 KUMARI MAMATA BANERJEE : Will the
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to state :

(a) whether the Government propose to discontinue
with the activities of NGO's throughout the country:

(b) 1t so. the reasons therefor; and

(c) f not. whether the Government propose to
involve the reputed NGOs keeping in view of the
upliftment of the weaker section properly?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER KUMAR
ALAGH): (a) No, Madam.

(b) Does not arise.

(c) Reputed NGOs are already being involved in
the various Governmental programmes especially in
the uphftment of the weaker sections of the society.

Setting up of Power Projects in Orissa

1750. DR. KRUPASINDHU BHOI : Will the PRIME
MINISTER be pleased to state :

(a) the number of proposals to set up power projects
in Orissa approved by the Union Government as on
March 31, 1996;

(b) whether Government have postponed the
execution of some power projects;

(c) if so. the details thereof; and
(d) the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER AND MINISTER OF STATE IN THE MINISTRY
OF NON-CONVENTIONAL ENERGY SOURCES (DR. S.
VENUGOPALACHARI) : (a) to (d). As on 31st March,
1996. there 1s one power project, namely |b Valley
Thermal Power Project Phase Il (2x210 MW), proposed
to be implemented in the Private sector, which has
been accorded techno-economic clearance by the
Central Electricity Authority. The project is still under
negotiation between the project promoter and the
Government of Orissa.
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Science and Technology for Women

1751.

SHR!I PRABHU DAYAL KATHERIA -

SHRI RAMKRISHNA KUSMARIA
Will the Minister of SCIENCE AND TECHNOLOGY

bé pleased to state

(a) the details of projects launched under the
scheme ‘Science & Technology for Women' during 1994-
95, 1995-96. 1996-97 so far, State-wise.
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(b) the amount sanctioned by the Union Government
for each project; and

(c) the number of beneficiaries project-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION AND
MINISTER OF STATE OF THE MINISTRY OF SCIENCE
AND TECHNOLOGY (SHRI YOGINDER K. ALAGH) : (a)
to (¢). A statement giving detalls of the projects launched
under the scheme “"Science & Technology for Women”
during 1994-95, 1995-96, 1996-97 so far i1s attached.

STATEMENT

Projects sanctioned under the scheme ‘Science & Technology for Women for the year 1994-95. 1995~96. 1996-

S No Title ot the

Project
1 2

Andhra Pradesh

1. Promotion of rural women
entrepreneurship.

no

Transter of vermiculture
technology to the rural
women.

Assam

3. Extraction of oll from muga
waste pupae, its
Characterisation and its
utihzation.

4. Development of Muga culture
with special reference to
indoor rearing techniques.

5. Women's Involvement In
cultivation of medicinal
plants.

6. Development of herbal
medici<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>